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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 974 OF 2024

IN THE MATTER OF:

JITENDRA NISHAD ...APPLICANTS
VERSUS

STATE OF UTTAR PRADESH AND ORS. ...RESPONDENTS

ACTION TAKEN REPORT ON BEHALF OF SEIAA U.P. ALONGWITH
SUPPORTING AFFIDAVIT

MOST RESPECTFULLY SHOWETH

. This compliance report is submitted in response to the Hon'ble NGT's orders dated
04.11.2024 in OA No. 974/2024, addressing illegal sand mining in Sand Block
Vidyapeeth, MahewaBaswar, and Madaripur to Sadiyapur. The Tribunal
highlighted severe lapses, including non-compliance with environmental clearance
(EC) conditions, unauthorized midstream mining, and negligence by SEIAA and
Pollution Control Board officials. To prevent further environmental damage, the
Tribunal directed a halt to mining by Respondents 9, 10, and 11 and tasked the
District Magistrate and Police Commissioner, Prayagraj, with enforcement. The

order states:

“....1. A letter petition dated 13.12.2023 sent by JitendraNishad was
registered as Original Application (hereinafter referred to as 'OA) under
Section 14 and 15 of National Green Tribunal Act, 2010 (hereinafter
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referred to as 'NGT Act, 2010') in exercise of suo-moto jurisdiction in view
of law laid down by Supreme Court in "Municipal Corporation of Greater

Mumbai vs. AnkitaSinha&Ors." reported in 2021 SCC Online SC 897. 2.

2. Complainant had said that in Sand Block Vidyapeeth and
MahewaBaswar as also Madaripur and Sadiyapur, illegal sand mining
was being carried on in river bed and river stream of Yamuna in utter
violation of environmental laws causing damage to aquatic
animals/environment besides public revenue. No CCTV camera has been
installed. The violators are not being checked by concerned authorities and
openly illegal mining is being carried out on river bank and stream by

using hundreds to boats.

5. The report also shows serious lapses on the part of District Mining
Authorities as also Officials of Pollution Control Board in as much as
District Mining Authorities have not cared to ensure mining activities on
the part of Proponents strictly in accordance with mining plan and
authorities of UP Pollution Control Board and SEIAA have not cared to
ensure compliance of the conditions of environmental Clearance and
Consent. Lapses on the part of SEIAA, UP is more serious in as much as in
respect of Proponent- Surendra Kumar who has carried out mining
activities at village Baswar, it has been found that in a period of five years
his EC was amended and extension was allowed three times without caring
as to whether conditions of initial EC granted have been complied with or
not and this is a serious lapse and non-application of mind on the part of

SEIAA.

12. Considering serious violations and extent of damage being caused to

river hydrology and ecology as also flora and fauna by carrying out even
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mid stream mining, other serious violations and following ‘Precautionary’
principle as enshrined under section 20 of NGT Act, 2010 to protect
environment from any further damage, we direct that respondents 9, 10 and
11 shall not be allowed any mining activities until further orders of this

Tribunal.

13. District Magistrate, Prayagraj and Police Commissioner, Prayagraj
shall ensure compliance of this order with respect of restraint on mining

activities by respondents 9, 10 and 11.

14. List on 29.11.2024.”

2. That it’s the matter of record and has been already said on behalf of SEIAA hence
not reiterated again for sake of brevity that SEIAA, U.P., is a statutory body
constituted under the Environmental Impact Assessment (EIA) Notification, 2006,
with the primary responsibility of evaluating and granting Environmental
Clearances (ECs) to projects falling within its jurisdiction. Its role is focussed on
assessing the potential environmental impacts of proposed projects and ensuring
compliance with applicable laws at the time of granting clearances. The Office
Memorandum dated 29th June 2010 issued by the MoEF&CC clearly designates
the regional offices of the MoEF&CC, Government of India as the competent
authority for Post-clearance monitoring, enforcement of compliance, and
regulatory inspection functions. SEIAA, U.P., operates within its jurisdiction and
supports the regulatory authorities by providing necessary inputs when required.
The Office Memorandum dated 29th June 2010 issued by the MoEF&CC is filed
herewith and marked as Annexure-1.

Regarding mining activity at Village Vidyapeeth,\Mahewa ,
3. That on January 12, 2018, Smt. Sunita Singh, representing M/s Raj Construction,

submitted an application for sand and morrum extraction from the Yamuna
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Riverbed in Khand No. 16, Village Madauka, Meerakpur, and Mahewapatti
(Paschim), covering an area of 8.00 hectares. The project fell under the 1(a)
category of the EIA Notification, 2006 (as amended), which outlines procedures

and regulatory steps for projects impacting the environment.

. That the proposal underwent an initial round of discussions during the 320th SEAC
meeting held on February 22, 2018, where the committee deliberated thoroughly
on the potential environmental impacts of the project and recommended granting
environmental clearance. The recommendation was accompanied by specific
conditions, ensuring that environmental compliance is maintained throughout the
lifecycle of the project. Copy of the EC recommendation by SEAC for
Vidyapeeth/Mahewa is annexed as ANNEXURE-2.

. That following this, the SEIAA reviewed the recommendation during its 193rd
meeting held on February 26, 2018, where the authority agreed with SEAC's
assessment and issued the environmental clearance wunder Letter No.
222/Parya/SEAC/3987/2018, dated March 8, 2018. The clearance document was
comprehensive, listing both general and project-specific conditions to minimize
environmental risks. Copy of the EC issued by SEIAA for Vidyapeeth/Mahewa is
annexed as ANNEXURE-3.

. That on October 15, 2020, this clearance was transferred to Shri Ravi Shankar
Shukla via Letter No. 405/Parya/SEIAA/3987/2020. The transfer, valid until
March 7, 2023, allowed the new proponent to take over the responsibilities
associated with the project while adhering to all stipulated conditions. Copy of the
EC transfer letter for Vidyapeeth/Mahewa is annexed as ANNEXURE-4.
Subsequently, on March 17, 2023, Shri Ravi Shankar Shukla filed a fresh
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application to continue sand mining activities at the same site. The SEAC
reconsidered this application during its 774th meeting on August 17, 2023, and
recommended granting the environmental clearance with updated conditions
reflecting the current environmental regulations. Copy of the SEAC

recommendation for Vidyapeeth/Mahewa is annexed as ANNEXURE-5.

. That the SEIAA, during its 756th meeting held on September 13, 2023, approved
the SEAC’s recommendation and issued an updated environmental clearance under
Letter No. EC23B001UP192568, dated October 9, 2023. This document reaffirmed
the compliance requirements for the project while addressing contemporary
environmental  considerations. Copy of the SEIAA approval for
Vidyapeeth/Mahewa is annexed as ANNEXURE-6. Copy of the updated EC
issued for Vidyapeeth/Mahewa is annexed as ANNEXURE-7.

Regarding mining activities at Village Baswar

. That an application was submitted by Shri Surendra Kumar on January 12, 2018,
for sand mining in Khand No. 14, Village Baswar, covering an area of 4.69
hectares. The SEAC reviewed the proposal during its 320th meeting held on
February 22, 2018. This comprehensive review included examining environmental
safeguards, assessing risks, and ensuring the project’s alignment with
environmental protection norms. After thorough deliberations, the SEAC
recommended granting the environmental clearance, attaching necessary
conditions for compliance. Copy of the SEAC recommendation for Baswar is
annexed as ANNEXURE-8.

. That the SEIAA subsequently discussed this recommendation in its 193rd meeting

on February 26, 2018, and approved the environmental clearance for the project,
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issuing Letter No. 229/Parya/SEAC/3989/2018, dated March 8, 2018. The
clearance emphasized sustainable mining practices and stipulated that monitoring
mechanisms must be implemented. Copy of the EC issued by SEIAA for Baswar is
annexed as ANNEXURE-9.

10.That amendments to the EC were requested by the proponent and discussed during
the 699th SEAC meeting held on November 9, 2022. After evaluating the need for
changes and ensuring that the amendments would not adversely affect the
environment, the SEAC recommended approval of the amendments. Copy of the
SEAC recommendation for amendments in EC for Baswar is annexed as
ANNEXURE-10. That SEIAA subsequently approved these amendments during

its 678th meeting on November 29, 2022, and issued the revised EC under Letter
No. 315/Parya/SEIAA/3989/2022, dated December 21, 2022. Copy of the SEIAA
approval for amendments in EC for Baswar is annexed as ANNEXURE-11. Copy
of the amended EC issued for Baswar is annexed as ANNEXURE-12.

11.That to extend the validity of the EC, a recommendation was made during the
744th SEAC meeting held on April 28, 2023. This request aimed to align the EC’s
validity with the revised mining lease duration and updated operational plans. The
SEIAA approved this extension during its 728th meeting on May 13, 2023, issuing
the validity extension under Letter No. 62/Parya/SEIAA/3989/2022, dated May 29,
2023. Copy of the validity extension letter for Baswar is annexed as ANNEXURE-
13.

Regarding mining activities at Adampur (Madaripur to Sadiyapur)
12.That initially, the environmental clearance for ordinary sand mining in the Yamuna
Riverbed at Gata No. 21, Village Adampur, was issued by the DEIAA. This
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clearance was later transferred to Shri Ratan Nishad during the 496th SEIAA
meeting held on September 30, 2021. The transfer was valid for one year and
allowed Shri Ratan Nishad to manage mining operations while adhering to the

original EC conditions.

13.That on October 12, 2023, Shri Ratan Nishad filed a fresh application for
continuing sand mining operations at the same location. The SEAC reviewed this
application during its 804th meeting on October 31, 2023. Following a meticulous
evaluation, the SEAC recommended granting environmental clearance,
incorporating updated conditions to reflect current environmental policies and
technological advancements. Copy of the SEAC recommendation for Adampur is
annexed as ANNEXURE-14.

14.That the SEIAA reviewed and ratified this recommendation during its 780th
meeting on November 30, 2023. Subsequently, the environmental clearance was
issued under Letter No. EC23B001UP160250, dated December 15, 2023. Copy of
the SEIAA approval for Adampur is annexed as ANNEXURE-15. Copy of the EC
issued for Adampur is annexed as ANNEXURE-16.

15.That the SEIAA, UP respectfully submits that the reply filed is based on the
available records and information. It is reiterated that SEIAA operates strictly
within the provisions of the EIA Notification, 2006 (as amended), and its actions
adhere to the laws, rules, guidelines, and procedures established by the Ministry of
Environment, Forest, and Climate Change (MoEFCC), Government of India.That
SEIAA functions based on the process established by MoEF&CC, as outlined in
S.0. No. J-11013/30/2009-1A.11(l), dated June 3, 2009, which states:
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“Some instances have been brought to the notice of the Ministry of
Environment & Forests where Scientists or Officials of the Regional Offices
of this Ministry have been directly interacting with various other Statutory
and Regulatory Authorities on behalf of the project proponents on matters
concerning the EIA Notification, 2006, such as exemption from public
hearing, approval for change of technologies etc.

It may be noted that the Regional Offices are to monitor the implementation
of the stipulated conditions and environmental safeguards contained in the
Environmental Clearance letters, obviously after the project has been
granted environmental clearance. Sometimes the Regional Olffices are
formally requested by the Ministry to provide any specific Information as

may be requisite for appraisal of any particular project.”

Therefore, SEIAA, UP, has no role in monitoring the conditions, either
specific or general. A true copy of the S.O. dated June 3, 2009, is annexed as
ANNEXURE-17.

16.That SEIAA functions under the framework established by MoEF&CC, as further
clarified in S.0. No. J-11013/10/2009-1A.1, dated September 30, 2009. This order
emphasizes that:
“The monitoring cell in IA Division is the nodal point for monitoring and
compliance of the stipulated conditions imposed on the industrial
units/infrastructure projects, including CRZ, while granting Environment
Clearance (EC). A copy of the EC is endorsed to the concerned Regional
Office of the MoEF for monitoring the compliance of the stipulated

12
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conditions, besides to the concerned state pollution control board (SPCB)

and central pollution control board (CPCB).”

Accordingly, SEIAA, UP, has no role in monitoring the conditions, either specific
or general, as mentioned in the applicant’s petition. A true copy of the S.O. dated
September 30, 2009, is annexed as ANNEXURE-18.

17.That according to Appendix XII of the MoEF&CC Notification, S.0. 141 (E),
dated January 15, 2016, DEIAA, SEIAA, SPCB, CPCB, and agencies nominated
by MoOEF&CC are designated to monitor EC compliance. However, MoEF&CC
has not formulated any procedure or mechanism to verify the EC conditions by
SEIAA. A true copy of the S.O. dated January 15, 2016, is annexed as
ANNEXURE-19.

18.That it is also pertinent to note that SEIAA, UP, comprises only three members and
does not have adequate infrastructure or finances to monitor EC compliance in
every district. To address this, the Member Secretary, SEIAA, sent a letter dated
June 24, 2024, to the Joint Secretary, Impact Assessment Division-lA Policy,
MoEF&CC, seeking guidance regarding the mechanism and SOP for monitoring
compliance of EC conditions. A true copy of the letter dated June 24, 2024, is
annexed as ANNEXURE-20.

19.That in view of the above, SEIAA is not the agency to monitor the compliance of
EC conditions, and its role is limited to evaluating and granting environmental

clearances as per the provisions of the EIA Notification, 2006 (as amended).
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20.That the State Level Environmental Impact Assessment Authority (SEIAA), Uttar
Pradesh, operates under the EIA Notification of 2006. Its primary role is to
evaluate and grant environmental clearances for projects that fall within its
jurisdiction. However, monitoring and enforcement of environmental clearance
conditions are designated responsibilities of the Ministry of Environment, Forest,
and Climate Change (MoEF&CC) and its regional offices, as per various office

memoranda issued over the years.

21.That the Office Memorandum dated June 29, 2010, explicitly designates the
regional offices of the Ministry as the competent authority for post-clearance
monitoring, enforcement of compliance, and regulatory inspections. This
memorandum highlights that SEIAA’s scope is limited to evaluating and granting

clearances based on recommendations made by SEAC.

I.  Office Memorandum dated June 3, 2009: it specifies that regional offices
of MoEF&CC, Government of India are tasked with monitoring compliance

with environmental clearance conditions.

II. Office Memorandum dated September 30, 2009: That it states that a copy
of the EC must be shared with MoEF&CC,Gol regional offices, as well as
state and central pollution control boards (SPCB and CPCB), for monitoring

purposes.

1. Office Memorandum dated January 15, 2016: That it outlines that while
SEIAA, DEIAA, SPCB, CPCB, and agencies nominated by MoEF&CC are
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authorized to monitor compliance, SEIAA lacks the resources and a

mechanism for direct oversight.

22.That repeated communications, such as the letter sent on June 24, 2024, from

SEIAA to MoEF&CC, underscore the need for a standard operating procedure

(SOP) and additional resources to enhance monitoring mechanisms.

23.That in compliance with an order from the Hon'ble NGT dated November 4, 2024,

SEIAA reviewed its earlier decisions concerning the projects in

Vidyapeeth/Mahewa, Baswar, and Adampur. Subsequently, show cause notices

were issued on November 27, 2024, to the project proponents, questioning why
their environmental clearances should not be revoked.

I.  Show Cause Notice No. 82/Parya/SEIAA/8356/2018: That it pertained to

EC No. EC23B001UP192568 for Vidyapeeth/Mahewa. Copy of the show

cause notice issued for Vidyapeeth/Mahewa is annexed as ANNEXURE-21.

II. Show Cause Notice No. 83/Parya/SEIAA/7712-6038/2020: That it
concerned the amendments and extensions granted for Baswar. Copy of the

show cause notice issued for Baswar is annexed as ANNEXURE-22.

[1l.  Show Cause Notice No. 84/Parya/SEIAA/3989/2018: That it addressed EC
No. EC23B001UP160250 for Adampur. Copy of the show cause notice
issued for Adampur is annexed as ANNEXURE-23.

24.That these notices required the project proponents to provide explanations within

15 days, failing which their environmental clearances could face cancellation. The
SEIAA reiterated its reliance on MoEF&CC for enforcement.

15
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25.The SEIAA has taken stringent action against all project proponents, including the
issuance of show cause notices and suspension of mining activities. Corrective
action plans have been mandated to address violations. Failure to comply with
these requirements may result in the cancellation of Environmental Clearances and

initiation of legal proceedings under relevant laws.

26.This report is submitted in adherence to the directives of the Hon’ble NGT to

ensure strict enforcement of environmental laws and sustainable mining practices.

Through
Date: 17-12-2024

{ “\l\

ADVOCATE
Counsel for SEIAA, U.P.
F-13, JANGPURA, NEW DELHI 110014

E-mail:advpriyvankaswami@gmail.com

16
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 974 /2024

Jitendra Nishad ...Applicant
Versus
State of UP & Ors. ...Respondents
AFFIDAVIT

Affidavit of sh. ANURAG KUMAR YADAV, aged about 48 years s/o sh.

P.N.SINGH, presently posted as Deputy Director, DIRECTORATE OF

ENVIRCNMENT, UP, having an coffice at_E - 12/1. NOIDA, T]ttar Pradesk.

1. That I am posted as stated above and well conversant with the facts of the present

case and as such competent to swear this affidavit on behalf of Member Secretary,

SEIAA, UP before this Tribunal.

2. That the accompanying reply has been drafted by our counsel upon my instructions.

3. That the contents of the accompanying reply are true and correct and the knowledge

has been derived from official records and nothing material has been concealed

therefrom.

17
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DEPONENT
VERIFICATION z 9 NOV ZD?t
Verified on solemn affirmation at New Delhi on this day of November 2024,

that the contents of the foregoing affidavit are true and correct to the best of my
knowledge and no part of it is false and nothing material has been concealed

therefrom.

<X

DEPONENT

29 Nov 207
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while according environment clearance to various developmental projects under

the EIA and CRZ Notifications. For the purpose, the cfficers from the: Regional
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defeating the very purpose of monitoring.
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3. In view of the above,
. henceforth, send the monitoring repoits to monitoring cel! of 1A division within one " -

month of monitoring of project/ unit in respect of these projects which have been
found in gross violation of environment ciearance condilions. However, in all

other cases, a simple statement indicating name ot units mcmuored along’ wnh ;
_summtary statement of observations made curing monitoring may be sent every

“month for ail other projects monitored in the previous morith. -
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" Minutes of 320" SEAC Meeting Date 22/02/2018

' “16.Proposed ‘River Bed Ordinary Sand Mining at River Jauraha” Project at

Gata No.- 947, Village-Manjha. Tehsil- Nighasan, District- Khz_r—i:
‘U.P.(Leased Area-11.809 hac.) Shri Harprit Singh Dhaliwal File No.
3975/Proposal No. (SIA/UP/MIN/72201/2018)

A presentation was made by Shri Aftab Khan, project Proponent along with their
consultant M/s Earthvision Envirotech Pvt. Ltd.

Resolution against agenda no-16

The committee discussed the matter and directed the Project proponent to submi
following information:

. Revised cost in EMP with activities should be submitted, .
2. A part of lease is in approved mine plan indicating in stream which is not allowed for

a. Recalculate the mineable area, volume, mining plates and section as per sustainable
sand mining Mmanagement guidelines, 2016,
b. LOI and minable reserve are the same.

The matter will pe discussed for appraisal only after submission of online
information on Prescribed portal.

_ /I%and Mining from River bed of Yamuna River at Khand No.-16, at

~ Village- Madauka, Meera ur and Mahewapatti Paschim), Tehsil-
Karchhana, District- Allahabad, (Leased Area-8.0 Ha), M/s Raj
Construction File No. 3987/Proposal No. ( SIA/UP/MIN/71350/2018)

at Khand No.-16, at Village- Madauka, Meerakpur and Mahewapatti (Paschim), Tehsil-
Karchhana, District- Allahabad. (Leased Area-8.( Ha), M/s Raj Construction.
2- Project Details-

1. On-line proposal No.
2. File No. allotted by SEIAA, UP 3987
3. Name of Proponent Smt. Sunita Singh
4. Full correspondence address of proponent Sunita Singh W/o Shri Raviraj Singh
and mobile no. R/o: HNN. 53-A, Shaktinagar, Chaka, FC],

SIA/UP/MIN/71350/2017

Tehsil — Karchhana, District — Allahabad, Uttar,
Pradesh

= N\ N e
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DeveIopment)



Minutes of 320" SEAC Meeting Date 22/02/2018

penod of validity. 2018
33. Amy Btigation pending against the project or | No
I2nd m any court '
| 34 Details of 500 m Cluster Map & certificate | Letter No-194] dated 20.01.2018
venified by Mining Officer '

| 35. Details of Lease Area in approved DSR

Page No- 60 Table No- 16

36. Proposed CSR cost

5.00 lacs

37. Proposed EMP cost

Capital (Rs)-1,30,000
Recurring/years- 5,85,000
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/ Chief Developmcnt officers, Allahabad, U.P.
Health/Insurance card, Medica] claim, regular health check-up camps, facilities shal] be provided to

orkers. Copy of Receipt shall be produced to the
long with the compliance report.

arvesting and cleaning and maintenance of natura]
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) , then the mining activity / production levels shall be
decreased / stopped accordingly ti]] the replenishment is completed.

1- The environmenta‘l clearance is sought for Sand

2- Project Detajls-

1. On-line proposal No. SIA/UP/MH\I/72249/2018 ‘
2. File No. allotted b SEIAA, UP 3988
3. Name of Proponent 1Aj

4. Full correspondence ad
and mobile no.

Mining in River Yamuna at Zone no/Plot

no- 12, Area- 8.0 ha Vil and Iradatgang Tehsil- Bara, District-

lage- Deoria, Bikar
Allahabad, U.p.

Shri Ajay La]
dress of proponent Shri Ajay Lal S/o Shri Ram Chandra Patel R/o
Chitauri, Post — J asra, Th

District — Allahabad, U.p

ana — Ghoorpur,

Shri Ajay Lal '
N
Y

Deoria, Bikar and Iradatgang
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EXURE-3
State Level Environment Impact Assessment Authority, Uttar Pradesh

To,

Ref.No. 722

-_LJ:._.'E':;__:ED' on |
YWW.Seiaaup.in I|
et )
Smt. Sunita Singh,
W/o Shri Raviraj Singh,
Owner,
R/o H.No. 53-A, Shaktinagar, Chaka, FCI,
Tehsil-Karchhana, District-Allahabad, U.P. 211002

[ParyafSEAC/3987/2018

Directorate of Environment, U.P.
Vinest Khand-1, Gomti Magar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543
E-mail : docuplko@yahoo.com

Viidhaite TS

pate OB March, 2018

Sub: Environmental Clearance for Sand Mining from River bed of Yamuna River at Khand No.-16, at
Village- Madauka, Meerakpur and Mahewapatti (Paschim), Tehsil- Karchhana, District- Allahabad.

(Leased Area-8.0 Ha).

Dear Sir,
Please refer to your application/letter dated 23-01-2018, 31-01-2018 & 15-02-2018 addressed to
the Secretary, SEAC, Directorate of Environment, U. P. The State Level Expert Appraisal Committes
considered the matter in its meetings held on dated 31-01-2018 07-02-2018 & 22-02-2018.
A presentation was made by Shri Raviraj Singh, representative of the project proponent along
with their consultant M/s Paramarsh (Servicing Environment and Development) with RQP Indra Singh.
The proponent, through the documents submitted and the presentation made, informed the committee
that:-
1- The environmental clearance is sought for Sand Mining from River bed of Yamuna River at Khand
No.-16, at Village- Madauka, Meerakpur and Mahewapatti [Paschim),Tehsil- Karchhana, District-
Allahabad. (Leased Area-8.0 Ha), M/s Raj Construction,

2- Project Details-

1 On-line proposal No. SIAJUP/MIN/71350/2017

2. File No. allotted by SEIAA, UP 3987

3. Name of Proponent Smit. Sunita Singh

4. Full correspondence address of proponent and Sunita Singh W /o Shri Raviraj Singh

mohbile no. R/o: H.N. 53-A, Shaktinagar, Chala, FCI,
Tehsil = Karchhana, District — Allshabad, Uttar, Pradesh
5. Name of Project M/s Raj Construction

6. Project location (Plot/Khasra/Gata No.) Khznd No. 16

7. Name of River Yamuna

8. Name of Village Madauka, Meerakpur and Mahewspatti (Paschim)

9. Tehsil Karchhana

10. District Allahabad

11. Name of Minor Mineral Sand mining

12. Sanctioned Leate Area (in Ha. ) £.00 ha, (19.76 Acres)

13. Mineable Area (inHa. ) 4.70 ha

14. Zero level mRL 71.00

15. Max. & Min mrl within lease area Highest mRL iz 75.60%
Lowest mRL is 71.10*

16. Pillar Coordinates (Verified by DMO) Pillar No. Latitude Longitude

1 A 25°24 182'N B1"38 B56°E

SN B 75724 721'N 8148 B06'E

24
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C 25°24.4595'N B81°49.009'E
D 2524 443°'N 81°49.053'E
17. Total Geological Reserves 2393204 m3
18. Total Mineable Reserves in LOI 1,60,000 m3
19. Proposed Production/year 94000 m3/annum
20. Total Proposed Production A70000 |5 years)
21. Sanctioned Period of Mine lease 5 years
22. Production of mine/day 376 m3
23. Method of Mining Opencast) Semi-Mechanized
24. No. of working days 250
25. Working hours/day 8 hrs to 12 hrs
26. No. Of workers 63
27. No. Of vehicdes movement/day S0 truck
28. Type of Land Govt./Non Forest Land
29. Ukimate Depth of Mining 2.0
30, Nearest metalled road from site 0.20m
31. Water Reguirement PURPODSE REQUIREMENT (KLD)
Drinking 2.00
Suppression of dust 2.40
Plantation 2.00
Others [if any) 0.00
Tatal 5.40

32. Name of QCI Accredited Consultant with

Paramarsh (Servicing Environment and Development)
106

Q0 No 2018
period of validity.

33. Any litigation pending against the project or land in No
any court

34. Details of 500 m Custer Map & certificate verified
by Mining Officer

Letter No-1941  dated 20.01.2018

35. Details of Lease Area in approved DSR

Page No- 56 Table No- 21, serial no- 16

36. Proposed (SR cost

5.00 lacs

37. Proposed EMP cost

Capitsl (Rs}-1,30,000
Recurring/years- 5,85,000

38, Laq‘ggl,hand breadth of Haul Road

0.30m and Gm

3- The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
4- This project does not attract any of the general conditions applicable on mining projects specified

in ElA Notification 14/09/2006.

5- The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

6- There is no litigation pending in any court regarding this project.

7- The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (meeting held on
22/02/2018) on the above said project, the State Level Environment Impact Assessment Authority
[meetings held on dated 26/02/2018) has decided to grant the Environmental Clearance to the title
project for collection of 94,000 m‘f year is proposed from mining lease area 8.0 Ha subject to effective
implementation of the following General Conditions and specific conditions:

General Conditions:
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10.

11.
1L

13.

14.

15.

16.

17.

18.

19,

20.

21.
22.

This environmental clearance is subject to allotment of mining lease in favour of project proponent
by District Administration/Mining Depariment.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notification, 2006 (as amended).

Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a
hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation. Sprinkling
of water on haul roads 1o control dust will be ensured by the project proponent,

All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the dearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

Mo tree-felling will be done in the leased area, except only with the permission of Forest
Department.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity
and flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO,
PCBE and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEIAA within six months.

Hydro-geological study shall be carmried out by a reputed organization/institute within six months
and establish that mining in the said area will not adversely affect the ground water regime. The
report shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is
observed fanticipated, mining shall not be carried out.

Adequate protection against dust and other environmental pollution due to mining shall be made
so that the habitations (if any} close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity
should be completed before the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures
which can help in improving the quality of life of economically weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and income generating programmes.

Green cover development shall be carried out following CPCB guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soll, if any, and the top soil should be
utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be prouided

to the SEIAA,
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23.

24.

25.

26.

27.

28.
29,

30.

31.

32.

33,

34.

35,

36.

37

38.

e i ' E. . A =D 1LY AL W[
(Paschim), Tehsil- Karchhana, - habad. {Leased Area-B.0 Ha)

The District Mining Officer should quarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite datafinformation/meonitoring reports. In case of any violations of stipulated conditions the
District Mining Officer will report 1o SEIAA,

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard &
soft copies) to the SEIAA, the District Officer and the respective Regional Office of the State
Pollution Control Board by 1st June and 1st December every year,

A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected 8 treated before
discharging into water bodies the treated effluent should conform to the standards prescribed by
MoEF/CPCB.

Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease peripd. Its budget is to be separately
maintained. C5R component shall be prepared based on need of local habitant. Income generating
measures which can help in upliftment of poor section of society, consistent with the traditional
skills of the people shall be identified. The programme can include activities such as development
of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc.

Passibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise expenditure should be reported to the
Ministry of Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and
UPPCB.

Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of
UPPCB and SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972
from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the workers
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area
shall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite guantity of water (surface water and groundwater], required for the
project.
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35. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease
in the river from the vehicles used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

41.  Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
medical health care, céche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of
condition to improve the living conditions of construction labour at site).

42, Personnel working in dusty areas should wear protective respiratory devices and they should also
be provided with adequate training and information on safety and health aspects. Occupational
health surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The clearance
letter shall also be put an the website of the Company by the proponent.

44. The environmental statement for each financial year ending 315t March in Form-V as is mandated
to be submitted by the project proponent to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the Regional Office of the Ministry of Environment
and Forests, Lucknow by e-mail,

45. The green cover development/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation).

46. Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47. Safety measures to be taken for the safety of the people working at the mine lease area should be
given, which would also indude measure for treatment of bite of poisonous reptile/finsect like
snake.

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be covered
under ESI as per rule.

Specific Conditions

1 The project proponent shall insure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of Mational board for wild life
under the provision of Wildlife {Protection) Act, 1972 shall be obtained before commencement of
work.

2. Project proponent should ensure survival of tree samplings. Mortality should be replaced from time
to time.

3.  Site photographs should be submitted with date and time within 15 days.

4.  One month monitoring report of the area for air quality, water quality, Noise level, Flora & Fauna
should be conducted twice a week and be submitted within 45 days for a record.

5. Provision for cylinder to workers should be made for cooking.

6.  The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

F Provide suitable mask to the worker.

8. Approach road kaccha is to be made motarable and tree samplings to be planted on both sides of
the road.

9,

Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer. i
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20.
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23.
24,

25.

26.

27,

28,
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[Paschim|, Tehsil- Karchhana, District- Allahabad. [Leased Area-8.0 Ha]

The project proponent shall in 2 years conduct detziled replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done Bar scalping or skiming methods extraction (typically 0.3 -0.6 mor 1 - 2 fi)
as per sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Total Project Cost has been submitted as Rs. 1 corer. A CSR plan with minimum Rs. 5 Lakh work to
be executed with installation of five hand pumps for drinking water, solar light in villages of streets,
construction of two numbers of toilets at the primary school with name displayed and address and
details of beneficiary and gram pradhan along with phone number, photographs should be
submitted to Directorate as well as to the District magistrate [/ Chief Development officers,
Allahabad, U.P.

Detail of works under C5R which has to be executed as above is to be submitted with an affidavit to
Directorate as well as to the District magistrate / Chief Development officers, Allahabad, U.P.
Health/Insurance card, Medical claim, regular health check-up camps, fadilities shall be provided to
the regular/temporary/Contractual or any base workers. Copy of Receipt shall be produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water rainwater harvesting and cleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in CSR.

The excavated mining material should be carried and transported in such a way that no obstruction
to the free flow of water takes place, suitable measure to be taken and details to be provided to
concerned Department.

Width of the haul road shall be more than & meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from Mational
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustzinable sand mining management guidelines 2016.

Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining
Officer/NHAI and should be submitted to SEIAA/SEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than 500mt. and area is less than 25ha,
but factually the distance is less than 500 mt and the mine is located in cluster of area equal or
more than 25ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon'ble
NGT/Hon'ble Courts (s}). Heavy machine such as excavator, scooper etc. should not be employed
for mining purpose. No drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
ever is less, shall be left on both the banks of precise area to control and avoid erosion of river
bank. The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of-the surrounding
area shall not be affected.
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33.

34.

35

36.

37.

35,

41

42,
43,

45.

4B,

47,

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance from
the bridges etc. it shall be ensured that no mining shall be carried out during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination of
the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, 502 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids {T35)).

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.

it should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Four ambient air quality-monitoring stations should be established in the core zone as well as in the
buffer zone for monitoring PM 10, PM2.5, S02 and NOx. Lecation of the stations should be decided
based on the metecrological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with the State
Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adeguate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.
Green area/belt 1o be developed along haulage road in consultation of Gram Sabha/Panchyat.
Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technique should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and report
be submitted to Regional office of MoEF, SEIAA, U.P. and UPPCE.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggestion [/ representation has been received while processing the proposal. The clearance letter
shall also be put on the website of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional office,
District Industry Centre and Collector’s office/Tehsildar's Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy
of the clearance letter is available with the State Pollution Control Board and also at web site of the
SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Office of
the Ministry located in Lucknow, CPCE, State PCB.

The MoEF/SEIAA or any other competeni-gLshimity,
stipulate any further condition in the intergst, :

atter/modify the above conditions or

&

2
e
G
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{Paschim], Tehsil- Karchhana, District- Allahabad. (Leased Area-8.0 Hal

49. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection] Act, 1986.

50. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

51. Waste water from potable use be collected and reused for sprinkling.

52.  During the school opening and closing time vehicle movement will be restricted.

53. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be done from river activities from river
bank.

You shall also ensure that the proposed site is not a2 part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this
clearance shall automatically deem to be cancelled.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air [Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SELAA/MoEF. SEIAA may impose additional environmental conditions
or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as pe
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regula
authority as prescribed in the aforesaid notification.

. rya/SEAC/3987/2017 Dated: As above
Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, |A Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow,
5. District Magistrate, Allahabad, U.P.
6. Director, Department of Geology & Mining, U.P. Lucknow.
7. Copy for Web Master/Guard file.

(Ashish Tiwari)
Member Secretary, SEIAA
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Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax :91-522-2300 543
% E-mail : doeuplko@yahoo.com
Shri Ravi Shankar Shukls i .
5/ Shri Parmanand Shukla,
Sarai Kaji Kadan Urf Miyapur,
Line Bazar, Jaunpur.
-
Ref. No..l4.2. 5. /parya/sEIAA/3987/2020 pate: /L October, 2020

Sub:  Transfer of Environmental Clearance for Sand Mining from River bed of Yamuna River at Khand
No.-16, at Village- Madauka, Meerakpur and Mahewapatti (Paschim),Tehsil- Karchhana, District-
Allahabad. (Leased Area-8.0 Ha), M/s Raj Construction File No. 3987

Dear Sir,

Please refer to your application dated 04-09-2020 and an undated letter received in this office on
07-09-2020 addressed to the SEAC, Director & Secretary, Directorate of Environment, U.P., Ludtnow on the
subject as above. The case was considered in SELAA meeting held on 24-09-2020.

SEIAA gone through the undated letter of Shri Ravi Shankar Shukla dated 14.08.2020 regarding
transfer of Environmental Clearance to the above project issued vide letter no. 222/ParyafSEAC/3987/2018
date 08.03.2018. SEIAA gone through file and documents and noted that the Environmental Clearance was
isswed to Smt Sunita Singh W/o Shri Raviraj Singh, H. No. 53A, Shakti nagar Chaka, FCl, Karchchana,
Allahabad for a period of 5 years. SEIAA noted that the previous lease issuedto Smt Sunita Singh vide letter
no. 1629/Khanijf2017-18 dated 12.12.2017 for a period of 5 years was cancelled vide DM, Prayagraj order no.
1992 /Khanij/E-nilamiBalu/2019-20 dated 17.02.2020 and another LOI was issued to Shri Ravi Shankar Shukla
Sfo Shri Parmanand Shukla, Sarai Kaji Kadan Urf Miyapur, Line Bazar, Jaunpur vide letter no.
907/Khanijf2020-21 dated 11.08.2020 for a period of 5 years. SEIAA opined to transfer Environmental
Clearance issued vide letter no. 222/Parya/SEAC/3987/2018 date 08.03.2018from Smt. Sunita Singh W/o Shri
Raviraj Singh, H. No. 53A, Shakti nagar Chaka, FCI, Karchchana, Allahabad to Shri Ravi Shankar Shukla 5/o Shri
Parmanand Shukla, Sarai Kaji Kadan Urf Miyapur, Line Bazar, Jaunpur for remaining period i.e upto
07.03.2023. Validity of Environmental Clearance shall be extended after receiving certificate from the
competent authority that mining was not conducted on previous EC after 08.03.2018. Rest all the content of
Environmental Clearance letter shall remain same. ;

Rest all the content of Environmental Clearance letter no 222}?&%‘{ ‘/_/'uzui
08.03.2018 shall remain the same. /

Member Secretary, SEIAA
3987/2018 Dated: As above
Copy for Information and necessary action to:
1. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region),
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Magar, Lucknow.
5. District Magistrate, Allahabad, U.P.

. Director, Department of Geology & Mining, U.P. Lucknow.
7. Copy for Web Master/Guard file.

(Ashish Thwari)
Member Secretary, SEIAA

o
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EXURE-5

inutes of 774" SEAC-2 Meeting Dated 17/08/2023

12. The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

13. The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional Office
by furnishing the requisite data / information/monitoring reports.

14. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance
Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble
Supreme Court of India / High Courts and any other Court of Law relating to the subject
matter.

15. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

River bed ordinary sand mining river Yamuna in Khand No. 16 at Village — Madauka,
Meerakpur, Mahewa Patti (West), Tehsil- Karchhana, Allahabad, Shri Ravi Shankar
Shukla., Area 8.00 ha., File No. 7712/6038/ Proposal No. SIA/UP/MIN/422460/2023

The Secretariat informed the committee that the matter was earlier discussed in 740™ SEAC

meeting dated 29/03/2023 and directed is as follows:

“During the presentation the SEAC observed that the quantity in mining plan and letter of

intent (Lol) has been mentioned as 1,60,000 m’/annum. However, in replenishment study report

provided by DGM vide letter no. 1686/M-NGTvaad/2021, dated 10/02/2023 the quantity has been

given is as follows:

Ghat Name Area (Ha.) Replenished Resource Quantity in mine | Total Quantity
Quantity (Cum) in lease (pre monsoon) (Cum)
Mine lease (Cum)
Makoda, Meerakpur, 8.0 37004 55969 92973
Maheva Patti

The SEAC discussed the matter and advised the project proponent/consultant to revise the Lol

and mining plan in the light of quantity mentioned in replenishment study report provided by DGM.”

The project proponent submitted their replies through online Parivesh Portal on 26/06/2023.

The consultant informed the committee that they are strictly following the rules, regulations and other
instructions of QCI/NABET. A presentation was made by the project proponent along with their
consultant M/s Paramarsh Servicing Environment and Development. Based on the documents
submitted and presentation made by the project proponent along with the consultant, the following
facts have emerged: -

1.

The environmental clearance is sought for proposed river bed ordinary sand mining along river
Yamuna in Khand No. 16 at Village — Madauka, Meerakpur, Mahewa Patti (West), Tehsil-
Karchhana, District- Allahabad, U. P., (Leased area 8.00 ha (19.76 acre)).

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. .-
13/Parya/SEAC/6038/2019, dated 06/04/2021.

3. The Public Hearing was organized on 20/10/2021 at Tehsil — Karchhana, District - Prayagraj,
Uttar Pradesh. Final EIA Report was submitted by the Project Proponent on 17/03/2023..

4. Salient features of the project as submitted by the project proponent:

1. Name of Proponent Ravi Shankar Shukla

S/o Shri Parmanand Shukla
R/o-Saraykaji Kadan urf Miyapur
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Line Bazar, District — Jaunpur U.P.

2. | Full correspondence address of R/o-Saraykaji Kadan urf Miyapur
proponent and mobile no. Line Bazar, District — Jaunpur U.P.
Mobile No.-
E mail ID - ravisandald@gmail.com
3. | Name of Project Environmental Clearance of proposed river bed ordinary sand
mining having lease area 8.00 ha (19.76 acre) along river
Yamuna in Khand No. 16 at Village — Madauka, Meerakpur,
Mahewa Patti (West), Tehsil- Karchhana, District- Prayagraj,
U. P. of Shree Ravi Shankar Shukla.
4. | Project Location (Plot. Khasra/Gata No.) | Khand No. 16
5. | Name of River Yamuna
6. | Name of Village Madauka, Meerakpur, Mahewa Patti (West)
7. | Tehsil Karchhana
8. | District Prayagraj
9. | Name of Minor Mineral “river bed Sand/morrum mining”
10.| Sanctioned Lease Area (in Ha.) 8.0 ha
11.| Max. & Min mRL within lease area Highest mRL -80.00 mRL
Lowest mRL- 73.00 mRL
12.| Pillar Coordinates (Verified by DMO) Point Latitude N Longitude E
A 25°24.614° 81°49.506°
B 25° 24.720° 81°49.410°
C 25°24.831° 81°49.576°
D 25°24.718’ 81°49.663°
13.| Total Geological Reserves 1,62,828 m
14.| Total Mineable Reserve 92,973 m°
15.| Total Proposed Production 3,25,405 m® up to 30/11/2026
16.| Proposed Production /year (as per Lol) 92,973 m’/annum (as per SMO, Prayagraj letter and modified
mine plan)
17.] Sanctioned Period of Mine lease Lease Period up to 30/11/2026
Plan Period up to 30/11/2026
18.| Production of mine/day 344 m’/day
19.| Method of Mining Opencast semi-mechanized
20.| No. of workers 41
21.| Type of Land Govt./Non Forest Land
22.| Depth of Mining 2.0 m (Maximum)
23.] Nearest metalled road from site 0.30 km
24.| Water Requirement PURPOSE
Drinking -0.41 KLD
Suppression of dust -3.60 KLD
Plantation -0.16 KLD
Others (if any) -0.00 KLD
Total ~4.50 KLD
25.| Name of QCI Accredited Consultant Paramarsh Servicing Environment and development
with QCI No and period of validity. NABET/EIA/2124 RA 0224, Valid till -01 May 2024
26.| Any litigation pending against the No
project or land in any court
27.| Details of 500 m Cluster Certificate Letter No — 3473 /Khanij/2022 - 23, dated - 27/03/2023
verified by Mining Officer
28.| Details of Lease Area in approved DSR Serial no. 16, Page no. 56
29.| Project Cost 90.00 Lacs
30.| Proposed CER cost 1.80 lacs
31.| Length and breadth of Haul Road Length — 0.30 km, Breadth — 6.00 m
32.| No. of Trees to be Planted 160
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
6. This project does not attract any of the general conditions applicable on mining projects specified

in ETA Notification 14/09/2006.
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7. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project.

9. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

o

The consultant (EIA Coordinator) also submitted an affidavit dated 16/08/2023 mentioning is
as follows:

1. I, Dr. Pankaj Srivastava, S/o Shri V. V. Srivastava is EIA Coordinator of M/s Paramarsh servicing
Environment and Development.

2. 1 have prepared EIA/EMP report for the: Environment Clearance of proposed river bed ordinary
sand mining along river Yamuna in Khand No. 16 at Village — Madauka, Meerakpur, Mahewa
Patti (West), Tehsil- Karchhana, District- Allahabad, U. P., (Leased area 8.00 ha (19.76 acre)).
Proposal number SIA/UP/MIN/422460/2023 with my team.

3. 1 have personally visited the proposed site along with team and certify that no
Mining/construction activity has been undertaken on the project site for the present proposal.

4. 1 am satisfied with that all the necessary data/information required for EIA/EMP preparations are
true and correct.

5. T certify that this project has been uploaded for the first time on Parivesh Portal.

6. I certify that there is no mismatch between information/data provided on online application and
hard copy/presentation submitted.

7. 1 state that all the TOR Points have been complied and all the issues raised during Public Hearing
have been properly addressed in EIA report.

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by
QCI/NABET.

RESOLUTION AGAINST AGENDA NO. 05

The committee discussed the matter and recommended grant of environmental
clearance for the project proposal along with general and specific conditions as annexed at
Annexure-4 to these minutes. The committee also stipulated the following specific conditions:

1. Directorate of Geology and Mining will ensure conduct of replenishment study from reputed
institution for subsequent years in compliance of Hon’ble NGT orders. The quantity mentioned in
Lol or quantity mentioned in replenishment study, whichever is less, would be maximum quantity
which project proponent may extract. It will be ensured by District Administration and Geology
and Mining Department.

2. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining activity.

3. Project proponent has committed to plant 1000 number of trees/hectare. The project
proponent/consultant if desires may approach to concerned District Forest Authority to plant 1000
trees’ha on a land available to the Forest Department. The project proponent will deposit the
required amount for this entire plantation work (including its maintenance and security) to the
Forest Department.

4. The project proponent shall install solar light in their site office.

5. During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

6. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

7. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.
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8. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

9. The project proponent should explore the possibilities of rainwater harvesting.

10. Agreement/ Consent between project proponent and competent authority/ landowner for haulage
road from lease site to link road.

11. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in
lease area and haulage road during operational activity/vehicular movement.

12. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department

13. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.

14. Submit the Hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River.

6. Building stone Sand Stone Mine at Arazi No- 428 (Sl. No. 08). Village- Dhuria, Tehsil-
Chunar, District- Mirzapur, Shri Manish Kumar, Area 2.02 Ha., File No. 7778/7027/
Proposal No. SIA/UP/MIN/425105/2023

RESOLUTION AGAINST AGENDA NO. 06

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s Cognizance Research India Pvt. Ltd. The committee discussed the matter and
directed the project proponent to submit following information:

1. Proponent/consultant shall present TOR additional conditions compliance, observation/
suggestions raised during the public hearing and commitment made by the project proponent
in a tabular form with a time bound plan.

2. Revised CSR & EMP plan as per the MoEF guidelines to be submitted.

3. Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road to be submitted.

4. Proponent/Consultant should submit the plan/information along with technology
(photographs of water sprinklers/ tankers) to be implemented for mitigating dust at source
points in lease area and haulage road during operation activity/vehicular movement.
Technology should be displayed.

5. Proposed plantation plan with area specific plant species, number of plants to be planted and
place of plantation along with a proper map to be submitted.

6. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ person to be submitted.

The matter will be discussed only after submission of online information on prescribed portal.

7. “Building Stone Khanda, Boulders, Ballast (Gitti) Mining Project” located at Gata No. -989
(Khand No.- 04), Village-Makarbai, Tehsil- Sadar& District- Mahoba, Shri Anant Ram
Shukla, Area- 0.809 ha., File No. 7768/ 6890/ Proposal No. SIA/UP/MIN/425239/2023

The Secretariat informed the committee that the matter was earlier listed in 747" SEAC
meeting dated 11/05/2023 and any responsible person from project proponent side did not appear in
the meeting and the committee directed to defer the matte from the agenda. The project proponent
through online Parivesh Portal on 26/06/2023 have requested to list the matter in next SEAC meeting
and the matter was listed in 774" SEAC meeting dated 17/08/2023.

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s Environmental Research and Analysis, Lucknow (U.P). Based on the documents
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The project proponent shall submit within the next 3 months the details of estimated
construction waste generated during the construction period and its management plan,
The project proponent shall submit within the next 3 months the details of segregation
plan of MSW.

The project proponent shall ensure that waste water is properly treated in STP and
maximum amount should be reused for gardening flushing system and washing etc. For
reuse of water for irrigation sprinkler and drip irrigation system shall be installed and
maintained for proper function. Part of the treated sewage, if discharged to sewer line,
shall meet the prescribed standards for the discharge.

Under any circumstances untreated sewage shall not be discharged to municipal sewer
line.

The project proponent will ensure that proper dust control arrangements are made during
construction and proper display board is installed at the site to inform the public the steps
taken to control air pollution as per the Construction and Demolition Waste Management
Rules,

The project proponent shall install micro solar power plants, toilets in nearby villages,
public place or school from CER fund of the project for which E.C is granted in addition to
and water harvesting pits and carbon sequestration parks / designed ecosystems.

A certificate from Forest Department shall be obtained that no forest land is involved
and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation)
Act, 1980 and submit before the start of work.If the proposed project is situated in
notified area of ground water extraction, where creation of new wells for ground water
extraction is not allowed, requirement of fresh water shall be met from alternate water
sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

Provision for charging of electric vehicles as per the guidelines of Gol / GalUP should be
submitted within the next 3 manths.

PP should display EC granted to them on their website. 6-monthly compliance report
should be displayed on their website and to be given every six month to residents /
occupants of the building.

EC is granted with the condition that EC is valid only for the building plan which has been
submitted by PP for seeking EC. In case approved building plan is different from the one
submitted for seeking EC then this EC will stand null and void.

In compliance to Hon'ble Supreme Court order dated 13/01/2020 in A no. 158128/2019
and 158129/2019 in Writ petition no. 13029/1985 (MC Mehta Vs GOl and others) anti-
smog guns shall be installed to reduce dust during excavation.

DG sets shall be gas based and Guidelines issued by CAAQMS for NCR region regarding
the use of DG sets during construction and operational phase should be faollowed.

River bed ordinary sand mining river Yamuna in Khand No. 16 at Village — Madauka,

Meerakpur, Mahewa Patti (West), Tehsil- Karchhana, Allahabad, Shri Ravi Shankar Shukla.,
Area 8.00 ha., File No. 7712/6038/ Proposal No. SIA/UP/MIN/422460/2023.

Hence In light of discussion held in 731" SEAC meeting and SEIAA meeting no. 597 dated

05.05.2022 SEIAA opined to accept the recommendation of SEAC and grant EC to the said
project along with all the general and specific conditions as suggested by SEAC adding
following specific conditions:-

1- Validity period of this EC is up to 30.11.2026 for 92,973 m? per year or co-terminus with

2=

the validity of current mine plan or current lease period whichever is earlier After this

period the EC will become null and void.

Directions/suggestions given during public hearing and commitment made by the

project proponent should be strictly complied.
- Page 2 of 15
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A certificate from Forest Department shall be obtained that no forest land is involved
in mining or as a route and if forest land is involved the project proponent shall obtain
forest clearance and permission of Central and State Government as per the provisions
of Forest (conservation) Act, 1980 and submit before the start of work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora fauna
etc.

If the proposed project is situated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of fresh
water shall be met from alternate water sources other than ground water or legally valid
source and permission from the competent autherity shall be obtained to use it.
Project Proponent should submit action plan for carrying out plantation at least @1,000
plants / ha of lease area. In this case, PP should prepare a plan, duly approved either by
Forest Department or Horticulture Department or district plantation committee, for
planting at least B,000 plants, either on government land or community land, within a
periphery of 5 km from the boundary of the lease area along with provision for
maintenance for 5 years, Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as viclation of
EC condition.

In consultation with District Environment Authority or an Authority nominated by
concerned DM, project proponent will prepared a conservation and management plan
for rejuvenation and management of water bodies having total surface area of more
than 40 ha. Funds for the same will be kept in a separate bank account and six monthly
compliance status will be presented by project proponent before the nominated
authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned
district administration, before releasing the security deposit to Project Proponent will
ensure that Project Proponent has fully complied with the EC conditions. Non-
compliance, if any, should be reported to UPSPCB for appropriate legal action and
recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled by
a competent authority, has to be necessarily accompanied with status of compliance of
EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

Mumber of mining projects are coming up in district. Department of Geology & Mines,
GoUP to carry out regional EIA-EMP report including carrying capacity of environmental
components to assess the capacity to further bear the pollution load for such areas
within a period of 1 year and submit the same to SEIAA, UP for evaluation.

Department of Geology & Mines, GoUP in consultation with UPSPCB will establish
required number of CAAQMS in district within a period of one year and submit geo-
referenced map of these stations along with data. Details of existing CAAQMS, if any, be
submitted within a period of three months.

Large number of mining projects are ongoing as well as new mining leases are coming
up in the district. A reference be sent to DGM and MS, SPCB for preparing mitigation
plan for controlling air pollution in the district especially in mining areas.

If the air quality deteriorates due to mining, then District Administration & Directorate
of Mining should ensure that mining be stopped immediately. Adequate measures be
taken for restoring air quality and mining should commence only when air quality attains
the prescribed standards.

&
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ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single=-Window Hub)

ZANNEXURE-7

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

The Proprietor
SHREE RAVI SHANKAR SHUKLA
Saraykaji Kadan Urf Miyapur Line Bazar district Jaunpur U.P -222001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/UP/MIN/422460/2023 dated 17-Mar 2023:The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC23B001UP192568
2. File No. 1712-6038
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.
6. Name of Project River bed ordinary sand mining having

lease area 8.00 ha (19.76 acre) along
river-Yamuna in Khand No. 16 at Village —
Madauka, Meerakpur, Mahewa Patti
(West), Tehsil- Karchhana, District-
Allahabad, U. P. of Shree Ravi Shankar
Shukla.

7. Name of Company/Organization = SHREE RAVI SHANKAR SHUKLA
Location of Project UTTAR PRADESH
9. TOR Date N/A

©

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Ajay Kumar Sharma
Date: 09/10/2023 Member Secretary
SEIAA - (UTTAR PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B001UP192568 File No. - 7712-6038 Date of Issue EC - 09/10/2023 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh 4 0

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no SIA/UP/MIN/422460/2023 & SEIAA, U.P File no-7712-6038

Sub: Environmental Clearance for Proposed river bed ordinary sand mining along river Yamuna in
Khand No. 16 at Village — Madauka, Meerakpur, Mahewa Patti (West), Tehsil- Karchhana, District-
Allahabad, U. P., (Leased area 8.00 ha (19.76 acre).

Dear Sir,

This is with reference to your application / letter dated 14-12-2020, 24-12-2020, 04-02-2021,
04-03-2021, 17-03-2023, 28-03-2023, 16-08-2023 above mentioned subject. The matter was
considered by 774" SEAC in meeting held on 17-08-2023 and 756" SEIAA in meeting held on 13-09-
2023.

A presentation was made by the project proponent along with their consultant M/s
Paramarsh Servicing Environment and Development to SEAC on 17-08-2023.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —

1. The environmental clearance is sought for proposed river bed ordinary sand mining along river
Yamuna in Khand No. 16 at Village — Madauka, Meerakpur, Mahewa Patti (West), Tehsil-
Karchhana, District- Allahabad, U. P., (Leased area 8.00 ha (19.76 acre).

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. .-
13/Parya/SEAC/6038/2019, dated 06/04/2021.

3. The Public Hearing was organized on 20/10/2021 at Tehsil — Karchhana, District - Prayagraj, Uttar
Pradesh. Final EIA Report was submitted by the Project Proponent on 17/03/2023..

Salient features of the project as submitted by the project proponent:

1. | Name of Proponent Ravi Shankar Shukla

S/o Shri Parmanand Shukla

R/o-Saraykaji Kadan urf Miyapur

Line Bazar, District — Jaunpur U.P.

2. | Full correspondence address of R/o-Saraykaji Kadan urf Miyapur
proponent and mobile no. Line Bazar, District — Jaunpur U.P.
Mobile No.-
E mail ID - ravisandald@gmail.com
3. | Name of Project Environmental Clearance of proposed river bed

ordinary sand mining having lease area 8.00 ha (19.76
acre) along river Yamuna in Khand No. 16 at Village —
Madauka, Meerakpur, Mahewa Patti (West), Tehsil-
Karchhana, District- Prayagraj, U. P. of Shree Ravi
Shankar Shukla.

4. | Project Location (Plot. Khasra/Gata Khand No. 16

No.)
5. | Name of River Yamuna
6. | Name of Village Madauka, Meerakpur, Mahewa Patti (West)
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7. | Tehsil Karchhana
8. | District Prayagraj
9. | Name of Minor Mineral “river bed Sand/morrum mining”
10.| Sanctioned Lease Area (in Ha.) 8.0 ha
11.| Max. & Min mRL within lease area Highest mRL -80.00 mRL
Lowest mRL- 73.00 mRL
12.| Pillar Coordinates (Verified by DMO) Point Latitude N Longitude E
A 25°24.614’ 81°49.506’
B 25°24.720' 81°49.410’
C 25°24.831 81°49.576’
D 25°24.718 81°49.663’
13.| Total Geological Reserves 1,62,828 m>
14. Total Mineable Reserve 92,973 m>
15.| Total Proposed Production 3,25,405 m> up to 30/11/2026
16.| Proposed Production /year (as per 92,973 m*/annum (as per SMO, Prayagraj letter and
Lol) modified mine plan)
17. Sanctioned Period of Mine lease Lease Period up to 30/11/2026
Plan Period up to 30/11/2026
18.| Production of mine/day 344 m*/day
19./ Method of Mining Opencast semi-mechanized
20.| No. of workers 41
21, Type of Land Govt./Non Forest Land
22.| Depth of Mining 2.0 m (Maximum)
23.| Nearest metalled road from site 0.30 km
24.| Water Requirement PURPOSE
Drinking - 0.41 KLD
Suppression of dust -3.60 KLD
Plantation -0.16 KLD
Others (if any) - 0.00 KLD
Total ~4.50 KLD
25./ Name of QCI Accredited Consultant Paramarsh Servicing Environment and development
with QCI No and period of validity. NABET/EIA/2124 RA 0224, Valid till -01 May 2024
26.| Any litigation pending against the No
project or land in any court
27. Details of 500 m Cluster Certificate Letter No — 3473 /Khanij/2022 - 23, dated -
verified by Mining Officer 27/03/2023
28.| Details of Lease Area in approved Serial no. 16, Page no. 56
DSR
29.| Project Cost 90.00 Lacs
30.| Proposed CER cost 1.80 lacs
31, Length and breadth of Haul Road Length — 0.30 km, Breadth —6.00 m
32.| No. of Trees to be Planted 160
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.
6. This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.
7. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.
8. There is no litigation pending in any court regarding this project.
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9. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended). 4 2

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)
held on 17-08-2023 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 13-09-2023 and decided to grant the Environmental Clearance to the title project for collection
of 92,973 m?/annum for lease area of 8.0 ha subject to effective implementation of the following
General Conditions and specific conditions:-

General Conditions:

1.  This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any change in mining area, khasra numbers, entailing capacity addition with change in process
and or mining technology, modernization and scope of working shall again require prior
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

4, Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified
by competent authority along-with copy of the Environmental Clearance letter will be
displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA
within a period of 02 months.

Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

8.  All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places.

10. No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11.  No wildlife habitat will be infringed.

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying
soil characteristics of the river bed /basin, where mining is carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted to
the RO, PCB and SEIAA within 02 months.

15.  Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months.

16. Hydro-geological study shall be carried out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed /anticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and
this activity should be completed before the start of sand mining.

18. Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
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society. Income generating projects/tools such as development of fodder farm, fruit bearinA 3
orchards, vocational training etc. can form a part of such program me. The project proponent

shall provide separate budget for community development activities and income generating
programmes.

19. Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should
be utilized for green cover/tree plantation.

21. Dispensary facilities for first-aid shall be provided at site.

22.  An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.

23. The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite data/information/monitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SEIAA.

24. The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the
State Pollution Control Board by 1st June and 1st December every year.

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCB.

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29. Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor minerals
is to be undertaken, shall be carried-out by the project proponent regularly at his own
expenses.

30. Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or
other suitable material.

31. Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.

32. Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses
shall be submitted within 02 months from the date of issuance of Environment Clearance.

33. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.

34. Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer
of UPPCB and SEIAA within 02 months.
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35. Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if applicable to this project.

36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall be
created amongst the workers about the nesting sites so that such sites, if any, are identified by
the workers during operations of the mine for taking required safeguard measures. In this
regards the safety notified zone should be left so that the habitat/nesting area is undisturbed.

37. The project proponent shall undertake adequate safeguard measures during extraction of river
bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

38. The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and
grease in the river from the vehicles used for transportation.

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying
the mineral shall not be overloaded.

41.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créeche etc. (MoEF circular Dated : 22-09-2008 regarding
stipulation of condition to improve the living conditions of construction labour at site).

42. Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

44. The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail.

45. The green cover development/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation).

46. Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47. Safety measures to be taken for the safety of the people working at the mine lease area should
be given, which would also include measure for treatment of bite of poisonous reptile/insect
like snake.

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule.

Specific Conditions:

1. Validity period of this EC is up to 30.11.2026 for 92,973 m? per year or co-terminus with the
validity of current mine plan or current lease period whichever is earlier After this period the EC
will become null and void.
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2. Directions/suggestions given during pZ)ZZearing and commitment made by the projec4 5
proponent should be strictly complied.

3. A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and
restore the land to a condition which is fit for growth of fodder, flora fauna etc.

5. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.

6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or Horticulture Department or district plantation committee, for planting at least
8,000 plants, either on government land or community land, within a periphery of 5 km from the
boundary of the lease area along with provision for maintenance for 5 years. Survival of plants
should not be less than the survival rate notified by Uttar Pradesh Forest Department otherwise
it will be treated as violation of EC condition.

7. In consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepared a conservation and management plan for rejuvenation and
management of water bodies having total surface area of more than 40 ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

9. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

10. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

11. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

12. Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

13. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.

14. Directorate of Geology and Mining will ensure conduct of replenishment study from reputed
institution for subsequent years in compliance of Hon’ble NGT orders. The quantity mentioned in
Lol or quantity mentioned in replenishment study, whichever is less, would be maximum
guantity which project proponent may extract. It will be ensured by District Administration and
Geology and Mining Department.
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15. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to b4 6
obtained before start of mining activity.

16. Project proponent has committed to plant 1000 number of trees/hectare. The project
proponent/consultant if desires may approach to concerned District Forest Authority to plant
1000 trees/ha on a land available to the Forest Department. The project proponent will deposit
the required amount for this entire plantation work (including its maintenance and security) to
the Forest Department.

17. The project proponent shall install solar light in their site office.

18. During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

19. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

20. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

22. The project proponent should explore the possibilities of rainwater harvesting.

23. Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

24. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

25. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department

26. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.

27. Submit the Hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River.

28. The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is less.

29. At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

30. Environment management in according to environmental status and impact of the project.

31. During the school opening and closing time transportation of minerals will be restricted.

32. Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

33. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

34. Pakkamotorable haul road to be maintained by the project proponent.

35. A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

36. Permission from the competent authority regarding evacuation route should be taken.

37. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

38. Provision for cylinder to workers should be made for cooking.

39. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

40. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more than 6 meter.

41. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.
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42. The project proponent shall in 2 years conduct detailed replenishment study duly authenticate4 7
by a QCI-NABET accredited consultant, and the District Mines Officer.

43. Provision for two toilets and hand pumps should be made at mining site.

44. Drinking water for workers would be provided by tankers.

45. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

46. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

47. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent
and the details of the various heads of expenditure to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-1A.11l dated 01/05/2018.

48. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

49. Measure for conservation of water through rainwater harvesting and cleaning and maintenance
of natural surface water bodies of the nearby areas may be considered as one of the activity in
CER.

50. The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department.

51. Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed.

52. The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement
of work.

53.If in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate
related to cluster provided by the competent authority is found false or incorrect then punitive
actions as per law shall be initiated against the authority issuing the cluster certificate.

54. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

55.To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.

56. In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.C issued will stand revoked.

57. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance.

58. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

59. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank only.

60. The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.
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61. The project proponent shall adhere to miningg conformity to plan submitted for the mine Iea548
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
season.

62. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed.

63. The project proponent will provide personal protective equipment (PPE) as required, also provid
adequate training and information on safety and health aspects. Periodical medical examination
of the workers engaged in the project shall be carried out and records maintained. For the
purpose, schedule of health examination of the workers should be drawn and followed
accordingly.

64. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

65. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

66. It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pollution Control Board in this regard.

67.The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

68. Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

69. Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

70. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

71. Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.

72. Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

73. Digital processing of the entire lease area in the district using remote sensing technique should
be done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPCB.

74. The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

75. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection.

EC Identification No. - EC23B001UP192568 File No. - 7712-6038 Date of Issue EC - 09/10/2023 Page 10 of 11



76. Concealing factual data or submission of false/fabricated data and failure to comply with any 049
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

77. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

78. Waste water from potable use be collected and reused for sprinkling.

79. A width of not less than 50 meter or 10% width of river can be restricted for mining activities
from river bank. A condition can be imposed that mining will be done from river activities from
river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email - rocz.lko-mef@nic.in)

4. District Magistrate, Allahabad.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not\Verified

Digitally signe b/y‘ y Kumar
Sharma
Member Secret

T . Date: 10/9/2023-6-23:11 PM
EC Identification No. - EC23B001UP192568 File No. - 7712-6038 Date of Issue EC - 09/10/2023 Page 11 of 11
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ANNEXURE-8

" Minutes of 320" SEAC Meeting Date 22/02/2018

' ?.;’iiG.Proposed ‘River Bed Ordinary Sand Mining at River Jauraha” Proiechg

~ Gata No.- 947, Village-Manjha, Tehsil- Nighasan, District- Kheri,

"U.P.(Leased Area-11.809 hac.) Shri Harprit Singh Dhaliwal File No.
3975/Proposal No. (SIA/UP/MIN/72201/2018)

A presentation was made by Shri Aftab Khan, project proponent along with their
consultant M/s Earthvision Envirotech Pyt Ltd.

Resolution against agenda no-16

The committee discussed the matter and directed the Project proponent to submi
following information:

. Revised cost in EMP with activities should be submitted, .
2. A part of lease is in approved mine plan indicating in stream which is not allowed for

a. Recalculate the mineable area, volume, mining plates and section as per sustainable
sand mining Mmanagement guidelines, 2016,
b. LOI and minable reserve are the same.

The matter will pe discussed for appraisal only after submission of online
information on Prescribed portal.

/I%and Mining from River bed of Yamuna River at Khand No.-16, at

™ Village- Madauka, Meerakpur and Mahewapatti _(Paschim Tehsil-
Karchhana, District- Allahabad. (Leased Area-8.0 Ha), M/s Raj
Construction File No. 3987/Proposal No. ( SIA/UPMIN/71350/2018)

at Khand No.-16, at Village- Madauka, Meerakpur and Mahewapatti (Paschim), Tehsil-

Karchhana, District- Allahabad. (Leased Area-8.( Ha), M/s Raj Construction.
2- Project Details-

1. On-line proposal No. SIA/UP/MIN/71350/2017
2. File No. allotted by SEIAA, Up 3987 I
3. Name of Proponent Smt. Sunita Singh
4. Full correspondence address of proponent Sunita Singh W/o Shri Raviraj Singh
and mobile no. R/o: HN. 53-A, Shaktinagar, Chaka, FC],
Tehsil — Karchhana, District — Allahabad, Uttar,
Pradesh

= N\ N e
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Minutes of 320" SEAC Meeting Date 22/02/2018

penod of validity. 2018
33. Amy Btigation pending against the project or | No
I2nd m any court '
| 34 Details of 500 m Cluster Map & certificate | Letter No-194] dated 20.01.2018
venified by Mining Officer '

| 35. Details of Lease Area in approved DSR

Page No- 60 Table No- 16

36. Proposed CSR cost

5.00 lacs

37. Proposed EMP cost

Capital (Rs)-1,30,000
Recurring/years- 5,85,000

‘Z& Length and breadth of Haul Road

0.30m and 6m

3- The mining would be restricted to unsatura
and will not intersect the ground water table

ted zone only above the phreatic water table
at any point of time.

4- This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

5- The mining operation will not be carried out in safety zone of any bridge or embankment
or in eco-fragile zone such as habjtat of any wild fauna.

6- There is no litigation pending in any court regarding this project.

7- The project proposal falls under catego

Resolution against agenda no-17

The committee discussed the
ce for th

following specific conditions.
L.

Project proponent should ensure surviva
to time,

to be executed with installati

~ b

on of five hand pumps for drinking water, solar light in vill

ry-1(a) of EIA Notification, 2006 (as amended).

1 of tree samplings. Mortality should be replaced from time

d time within 15 days.
Noise level, Flora & Fauna
arecord.

$ per Transport Department

motarable and tree samplings to be planted on both sides of the

CPCB guidelines and in consultation with local

d replenishment Sudy duly authenticated bya
Mines Officer which shall form the basis for

¢ made at mining site.

ethods extraction (typically 0.3 -0.6 mor 1 - 2 ft)

ntained from the habitation as per mining guidelines.

2. Site photographs should be submitted with date an
3. One month monitoring report of the area for air quality, water quality,
should be conducted twice a week and be submitted within 45 days for
4. Provision for cylinder to workers should be made for cooking.
5. The capacity of trucks/ffactor for loading purpose will be in tonnes a
applicable norms and standard fixed by the Government.
6. Provide suitable mask to the worker.
7. Approach road kaccha is to be made
road.
8.  Indigenous plants should be planted according to
Divisional Forest Officer,
-9. The project proponent shall in 2 years conduct detaile
QCI-NABET accredited consultant, and the District
midterm review of conditions of Environmental Clearance.
10.  Provision for two toilets and hand pumps should b
11. Drinking water for workers would be provided by tankers.
12, Mining should be done Bar scalping or skiming m
as per sustainable sand mining management guidelines 2016,
13. A buffer/safe zone shall be mai
14, Total Project Cost has been submitted as Rs. 1 co

rer. A CSR plan with minimum Rs. 5 Lakh work

ages of

TS o

R R
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15.

16.

47

18.

19.
20.

785

Minutes of 320t SEAC Meetincr= Date 22/02/2018

/ Chief Developmcnt officers, Allahabad, U.P.
Health/Insurance card, Medica] claim, regular health check-up camps, facilities shal] be provided to

orkers. Copy of Receipt shall be produced to the
long with the compliance report.

arvesting and cleaning and maintenance of natura]
considered as one of the activity in CSR.
d and transported in such

kes place, Suitable measure to be taken and 1
concerned Department.

Width of the hauy] road shall be more than 6 meter.
Submit annua] replenishmcnt‘report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production

) , then the mining activity / production levels shall be
decreased / stopped accordingly ti]] the replenishment is completed.

1- The environmenta‘l clearance is sought for Sand

2- Project Detajls-

1. On-line proposal No. SIA/UP/MH\I/72249/2018 ‘
2. File No. allotted b SEIAA, UP 3988
3. Name of Proponent 1Aj

4. Full correspondence ad
and mobile no.

Mining in River Yamuna at Zone no/Plot

no- 12, Area- 8.0 ha Vil and Iradatgang Tehsil- Bara, District-

lage- Deoria, Bikar
Allahabad, U.p.

Shri Ajay La]
dress of proponent Shri Ajay Lal S/o Shri Ram Chandra Patel R/o
Chitauri, Post — J asra, Th

District — Allahabad, U.p

ana — Ghoorpur,

Shri Ajay Lal '
N
Y

Deoria, Bikar and Iradatgang
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State Level Environment Impact

EXURE-9

entAuﬂunﬁﬁlhuwﬁﬁiiwh

To,

Ref.

the documents submitted and the presentation made, informed the committee that:-

Shri Surendra Kumar,
$/o Late Shivmurti Bartiya,

|"I Dg |_J’-Ed Oﬂ-
ww.seiaaup.in

R/fo Village-Berui, Tehsil-Phoolpur,

District-Allahabad, U.P.-212402
[Parya/SEAC/3989/2018

No. 2_2?

Directorate of Environment, UP.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543

pate OF March, 2018

Sub: Environmental Clearance for Sand/Mining from River bed of Yamuna at khand No.- 14, at Village-
Baswar, Tehsil- Karchhana, District-Allahabad, (Leased Area-12.00 Ha).
Dear 5ir,
Please refer to your application/letter dated 24-01-2018, 31-01-2018, 01-02-2018, 15-02-2018
addressed to the Secretary, SEAC, Directorate of Environment, U. P. The State Level Expert Appraisal
Committee considered the matter in its meetings held on dated 31-01-2018, 07-02-2018 & 22-02-2018.

A presentation was made by Shri Surendra Kumar, project proponent along with their consultant

M/s Paramarsh {Servicing Environment and Development) with RQP Indra Singh. The proponent, through

1- The environmental clearance is sought for Sand Mining from River Bed of Yamuna at Khand no-

14, at Village- Baswar, Tehsil- Karchhana, district- Allahabad, U.P. Area- 12.00ha.

2- Project Details-

1. On-line proposal No, SIA/UP/MIN/T2250/2018
2. File No. allotted by SEIAA, UP 3983
3. MName of Proponent Shri Surendra Kumar
| 4. Full correspondence address of proponent and Shri Surendra Kumar 5fo Late Shivmurti Bhartiya Rfo:
mobile no. Village- Berui, Tehsil — Phoolpur, District — Allahabad,
) Uttar Pragesh.
5. Name of Project Shri Surendra Kumar
6. Project location (Plot/Khasra/Gata No.) 14
7.  Name of River Yamuna
8. Name of Village Baswar
3. Tehsil i Karchhana
10. District Allahabad
11. Name of Minor Mineral Sand mining

. Sanctioned Lease Area {in Ha. )

12.00 ha. (29.54 Acres)

. Mineabie Area (in Ha. )

2.024 ha

. Zero level mRL

75.00

. Max. & Min mrl within lease zrea

Highest mRL is 79.95*
Lowest mRL is 75.15*

. Sanctioned Period of Mine lease

16. Pillar Coordinates (Verified by DMO) Pillar No. Latitude Longitude
A 25°22638'N B1°47.932'E
B 2522 638'N 81"47.901'E
c 2523 114'N 81"48.004'E
D 25"23.091'N | B1"47 932'E
17. Total Geological Reserves 3,59,810m
18. Total Mineable Reserves in LOI 2,40,000 m"
19. Proposed Productionfyear _1,60,480 m’ /annum
20. Total Proposed Production m’ [5 years)
21

54
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22 Production of mine/day 54192 m'

23. Method of Mining Opencast/ Semi-Mechanized [ Manual

24, No. of working days 250 Days

25. Working hours/day Bhrs to12 hrs

26. No. Of workers B3

27. No. Of vehicles movement/day 60 truck

28. Type of Land Gowt. Land

29. Ultimate Depth of Mining 2.0

30. Megrest metalled road from site 0.75m

31. Water Reguiremient PURPOSE REQUIREMENT (KLD)
Drinking 2.00
Suppression of dust 2.4D
Plantation 2.00
Others (if any) 0.00
Total 640

32. Name of QC Accredited Consultant with

Paramarsh (Serviding Environment and Development)
106

QCl No 2018
period of validity.
33. Any litigation pending against the project or land in No

any court

34. Details of 500 m Custer Map & certificate verified
by Mining Officer

Letter No-1938  dated 20.01.2018

35. Details of Lease Area in approved DSR

Fage No- 55 Table No- 21 serial no- 14

36. Proposed CSR cost 5.00 lacs

37. Proposed EMP cost Capital (Rs)-3,10,000
Recurring/fyears- &,40,000

38. Length and breadth of Haul Road 0.75m and 6Gm

3- The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

4- This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

5 The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

6- There is no litigation pending in any court regarding this project.

7- The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee (meeting held on

22/02/2018) on the above said project, the State Level Environment Impact Assessment Authority
{meetings held on dated 26/02/2018) has decided to grant the Environmental Clearance to the title
project for collection of 1,60,480 m’/ year is proposed from mining lease area 12.0 Ha subject to effective
implementation of the following General Conditions and specific conditions:

General Conditions:

1.

This environmental clearance is subject to allotment of mining lease in favour of project proponent
by District Administration/Mining Department.

2. Forest clearance shall be taken by the proponent as necessary under law.

3 Any change in mining area, khasra numbers, entailing capacity addition with change in process and
or mining technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of ElA Notification, 2006 (as amended).

4.  Precise mining area will be jointly demarcated at site by project proponent and officials of

Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified by
competent authority along-with copy of the Environmental Clearance letter will be displayed on a

Page 20f8
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10.

11.
12,

13.

14

15,

16.

17

18

19.

20.

2L
22,

23.

24,

hoarding/board at the site. A copy of site plan will also be submitted to SEIAA within a period of 02
months.

Mining and loading shall be done only within day hours time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust
control majors should be applied to take-care of dust generated during mining operation. Sprinkling
of water on haul roads to control dust will be ensured by the project proponent.

All necessary statutory clearances shall be obtained before start of mining operations. IF this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on public places.

No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

No wildlife habitat will be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underlying soil
characteristics of the river bed /basin, where mining is carried out.

It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, velocity
and flow pattern of the river water significantly.

It shall be ensured that there is no fauna dependant on the river bed or areas close to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO,
PCB and SEIAA within 02 months.

Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, PCB
and SEIAA within six months.

Hydro-geological study shall be carried out by a reputed organization/institute within six months
and establish that mining in the said area will not adversely affect the ground water regime. The
report shall be submitted to the RO, PCB and SEIAA within six months. In case adverse impact is
observed fanticipated, mining shall not be carried out.

Adeguate protection against dust and other environmental pollution due to mining shall be made
so that the habitations (if any) close by the lease area are not adversely affected. The status of
implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and this activity
should be completed befare the start of sand mining.

Need-based assessment for the nearby villages shall be conducted to study economic measures
which can help in improving the guality of life of economically weaker section of society. Income
generating projects/tools such as development of fodder farm, fruit bearing orchards, vocational
training etc. can form a part of such program me. The project proponent shall provide separate
budget for community development activities and income generating programmes.

Green cover development shall be carried out following CPCEB guidelines including selection of plant
species and in consultation with the local DFO/Horticulture Officer.

Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should be
utilized for green cover/tree plantation.

Dispensary facilities for first-aid shall be provided at site.

An Environmental Audit should be annually carried out during the operational phase and submitted
to the SEIAA.

The District Mining Officer should guarterly monitor compliance of the stipulated conditions. The
project proponent will extend full cooperation to the District Mining Officer by furnishing the
requisite data/information/monitoring reports. In case of any violations of stipulated conditions the
District Mining Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in hard &
soft copies) to the SEIAA, the District Offiger agd the respective Regional Office of the State
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25.

26.

27.

28.
29,

30.

31.

32,

33,

34.

35.

26.

37,

38.

39,

40.

41,

A copy of the clearance letter shall be sent by the propanent to concerned Panchayat, Zila Parisad/
Municipal Corporation and Urban Local Body.

Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or other
suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed by
MoEF/CPCB,

Measures shall be taken for control of noise level to the limits prescribed by C.P.CB.

Special Measures shall be adopted to protect the nearby settlements from the impacts of mining
activities. Maintenance of Village roads through which transportation of minor minerals is to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or other
suitable material.

Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CSR component shall be prepared based on need of local habitant. Income generating
measures which can help in vpliftment of poor section of society, consistent with the traditional
skills of the pzople shall be identified. The programme can include activities such as development
of fodder farm, fruit bearing orchards, free distribution of smokeless Chula etc,

Possibility for adopting nearest three villages shall be explored and details of civic amenities such as
roads, drinking water etc proposed to be provided at the project proponent’s expenses shall be
submitted within 02 months from the date of issuance of Environment Clearance.

The funds earmarked for environmental protection measures should be kept in separate account
and should not be diverted for other purpose. Year wise sxpenditure should be reported to the
Ministry of Environment and Forests and its Regional Office located at Lucknow, SEIAA, U.P and
UPPCE.

Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer of
UPPCE and SEIAA within 02 months.

Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 1972
from the competent authority, if applicable to this project.

The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department. For the purpose, awareness shall be created
amongst the workers about the nesting sites so that such sites, if any, are identified by the workers
during operations of the mine for taking required safeguard measures. In this regards the safety
notified zone should be left so that the habitat/nesting area is undisturbed.

The project proponent shall undertake adequate safeguard measures during extraction of river bed
material and ensure that due to this activity the hydro geological regime of the surrounding area
shall not be affected.

The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.

Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the 5State Pollution Control Board. It shall be ensured that there is no leakage of oil and grease
in the river from the vehicles used for transportation.

Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded.

Provision shall be made for the housing of construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking water,
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medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding stipulation of
condition to improve the living conditions of construction labour at site).

42. Personnel working in dusty areas should wear protective respiratory devices and they should also
be provided with adequate training and information on safety and health aspects. Occupational
health surveillance program of the workers should be undertaken periodically to observe any
contractions due to exposure to dust and take corrective measures, if needed.

43, A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The clearance
letter shall also be put on the website of the Company by the proponent.

44. The environmental statement for each financial year ending 315t March in Form-V as is mandated
to be submitted by the project proponent to the concerned State Pollution Control Board as
prescribed under the Environment (Protection) Rules, 1986, as amended subseguently, shall also
be put on the website of the company along with the status of compliance of environmental
clearance conditions and shall also be sent to the Regional Office of the Ministry of Environment
and Forests, Lucknow by e-mail.

45. The green cover development/tree plantation is to be done in an area eguivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation).

46. Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47. Safety measures to be taken for the safety of the people working at the mine lease area should be
given, which would also include measure for treatment of bite of poisonous reptilefinsect like
snake.

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be covered
under ESI as per rule.

Specific Conditions

1. The project proponent shall insure that if the project area falls within the eco-sensitive zone of
MNational park/ Sanctuary prior permission of statuary committee of Mational board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement of
work.

2. Project proponent should ensure survival of tree samplings. Mortality should be replaced from time
to time.

3. Site photographs should be submitted with date and time within 15 days.

4. One month monitoring report of the area for air quality, water quality, Noise level, Flora & Fauna
should be conducted twice a week and be submitted within 45 days for a record.

5.  Provision for cylinder to workers should be made for cooking.

6. The capacdity of trucksftractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

7. Provide suitable mask to the worker.

8. Approach road kaccha is to be made motarable and tree samplings to be planted on both sides of
the road.

9, Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

10. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance.

11.  Provision for two toilets and hand pumps should be made at mining site.

12.  Drinking water for workers would be provided by tankers.

13.  Mining should be done Bar scalping or skiming-methags extraction (typically 0.3 -06 mor 1 - 2 ft)
as per sustainable sand mining managem Tl

14. A bufferfsafe zone shall be maintained per mining guidelines.

PageSof 8



16.

17

18.

19,

20.
21

22.

3.

24

25,

26.

27.

28.

29.

3L

32

33

Total Project Cost has been submitted as Rs. 1 crore. A CSR plan with minimum Rs. 5 Lakh work to
be executed with installation of five hand pumps for drinking water, solar light in villages of streets,
construction of two numbers of toilets at the primary school with name displayed and address and
details of beneficiary and gram pradhan along with phone number, photographs should be
submitted to Directorate as well as to the District magistrate / Chiel Development officers,
Allahabad, U.P.

Detail of works under CSR which has to be executed as above is to be submitted with an affidavit to
Directorate as well as to the District magistrate [ Chief Development officers, Allahabad, U.P.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to
the regularf/temporary/Contractual or any base workers. Copy of Receipt chall be produced to the
Directorate of Environment along with the compliance report.

Measure for conservation of water rainwater harvesting and dleaning and maintenance of natural
surface water bodies of the nearby areas may be considered as one of the activity in CSR.

The excavated mining material should be carried and transported in such a way that no obstruction
to the free flow of water takes place, suitable measure to be taken and details to be provided to
concerned Department.

Width of the haul road shall be more than & meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased [ stopped accordingly till the replenishment is completed.

The Environmental clearance will be co-terminus with the mining lease period.

Project falling with in 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NEWL) even if the eco-sensitive zone is not earmarked.

To avoid ponding effect and adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guidelines 2016.

Geo coordinates should be verified by Director, DGM/District Magistrate/Regional Mining
Officer/MHAI and should be submitted to SEIAASSEAC, Secretariat as earliest.

In case it has been found that the E.C. obtained by providing incorrect information, submitting that
the distance between the two adjoining mines is greater than S00mt. and area is less than 25ha,
but factually the distance is less than 500 mt and the mine is located in cluster of area equal or
more tham 25ha, the E.C issued will stand revoked.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by
2 QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis for
midterm review of conditions of Environmental Clearance,

The mining work will be open-cast and manual/semi mechanized (subject to order of Hon'ble
NGT/Hon'ble Courts (s)). Heavy machine such as excavator, scooper etc. should not be employed
for mining purpose. No drilling/blasting should be involved at any stage.

It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width which-
ever is less, shall be left on both the banks of precise area to control and avoid erosion of river
bank. The mining is confined to extraction of sand/moram from the river bank only.

The project proponent shall undertake adegquate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geclogical regime of the surrounding
area shall not be affected.

The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance from
the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon season.
The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the
provision thereof shall be strictly followed.

The project proponent will provide personal protective equipment (PPE) as required, also provid
adeguate training and information on safety and health aspects. Periodical medical examination of
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the workers engaged in the project shall be carried out and records maintained. For the purpose,
schedule of health examination of the workers should be drawn and followed accordingly.

The critical parameters such as PM10, PM2.5, 5302 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored [[TDS, DO, pH, Fecal Coliform and Total Suspended Solids (T55]).

Effective safeguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high levels of particulate matter such as loading and unloading
point and all transfer points. Extensive water sprinkling shall be carried out on haul roads.

It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed by
the Central Pollution Control Board in this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining
plan.

Four ambient air guality-monitoring stations should be established in the core zone as well as in the
buffer zone for monitoring PM10, PM2.5, 502 and NOx. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with the State
Pollution Control Board.

Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.
Green area/belt to be developed along haulage road in consultation of Gram Sabha/Panchyat.
Naturalfcustomary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

Digital processing of the entire lease area in the district using remote sensing technigue should be
done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and report
be submitted to Regional office of MoEF, SEIAA, U.P. and UPPCB.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from whom
suggestion [ representation has been received while processing the proposal. The clearance letter
shall also be put on the wehsite of the company.

State Pollution Control Board shall display a copy of the clearance letter at the Regional office,
District Industry Centre and Collector’s officef/Tehsildar's Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded environmental clearance and a copy
of the clearance letter is available with the State Pollution Control Board and also at web site of the
SEIAA at http://www seiaaup.in and a copy of the same shall be forwarded to the Regional Office of
the Ministry located in Lucknow, CPCB, State PCB.

The MoEFfSEIAA or any other competent authority may alter/medify the above conditions or
stipulate any further condition in the interest of environment protection.

Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the
provisions of Environment (Protection) Act, 1986.

Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997,

Waste water from potable use be collected a :

During the school opening and closing ti =gl
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53. A width of not less than 50 meter or 10% width of river can be restricted for mining activities from
river bank. A condition can be imposed that mining will be done from river activities from river
bank.

¥You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem to
be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this
clearance shall automatically deem to be cancelled.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MoOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions
or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533(E) dated 14/09/2006, as amended and send regulapCoapiidags reports to the
authority as prescribed in the aforesaid notification. ¥ N

(Ashish Tiwari)
Member Secratary, SEIAA

Ref. No.......oocooonenecnne. [Parya fSEAC/3989/2017 Dated: As above
Copy for Information and necessary action to:
1. The Principal 5ecretary, Environment, U.P. Govt., Lucknow.
2. Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
3. Additional Director, Regional Office, Ministry of Environment & Forests, (Central Region},
Kendriya Bhawan, Sth Floor, Sector-H, Aliganj, Lucknow.
4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.
5. District Magistrate, Allahabad, U.P.
Director, Department of Geology & Mining, U.P. Lucknow.
7. Copy for Web Master/Guard file.

™

{Ashish Tiwari)
Member Secretary, SEIAA
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XV. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India/High Courts and any other
Court of Law relating to the subject matter.

XVL Any appeal against this EC shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section I 6 of the National Green
Tribunal Act, 2010.

6. Ordinary earth mine, over an area 0.402 ha. in Khasra/ GataNo.-709, Village-
Chhedanagar, Tehsil- Nawabganj, District- Barabanki. Vivek Verma. File No.
7285/Proposal No. SIA/UP/MIN/402736/2022

RESOLUTION AGAINST AGENDA NO-06

The project proponent/consultant did not appear. The committee discussed and deliberated
that the project file should be closed and be opened only after request from the project proponent. The
file shall not be treated as pending at SEAC. The matter will be discussed only after submission of
online requests on prescribed online portal.

7. Ordinary earth mine, Village- Gehndwer, Tehsil- Nawabganj, District Barabanki, Gata no.
179, Pratap Singh, Area- (.78 ha. File No. 7286/Proposal No. SIA/UP/MIN/402772/2022

RESOLUTION AGAINST AGENDA NO-07

The project proponent/consultant did not appear. The committee discussed and deliberated
that the project file should be closed and be opened only after request from the project proponent. The
file shall not be treated as pending at SEAC. The matter will be discussed only after submission of
online requests on prescribed online portal.

8. Ordinary sand mining from river bed of Yamuna, at Khand No 14, Village — Baswaar,
Tehsil- Karchhana, District-Pravagraj, Shri Surendra Kumar. File No. 3989/Proposal No.

SIA/UP/MIN/293074/2022

The project proponent/consultant appeared before SEAC and informed that the environmental
clearance for the above project proposal has already been granted by SEIAA, U.P. vide letter no.
229/Parya/SEAC/3989/2018, dated 08/03/2018 for the leased area 12.0 ha and production capacity
1,60,480 m’/annum. The project proponent informed that the most of the mining lease area is
submerged under active water channel and District Magistrate, Prayagraj issued revised letter of intent
(Lol) vide letter no. 256/Khanij/2022-23, dated 11/05/2022 for leased area 4.69 ha and production
capacity 70,454 m’/annum. The project proponent also submitted the revised approved mining plan in
accordance to revised Lol. The project proponent/consultant submitted an amendment application
through online Parivesh Portal on 18/10/2022 and requested to issue amended EC letter for mining
lease area.

A presentation was made by the project proponent along with their consultant M/s Paramarsh
Servicing Environment and development. The project proponent requested the committee to amend
the environmental clearance letter dated 08/03/2018 as per details given below:

1. On-line proposal No. SIA/UP/MIN/293074/2022

2. File No. allotted by SEIAA, UP 3989

3. Name of Proponent Shri Surendra Kumar S/o Late Shri Shivmurti Bharti
4 Full correspondence address of proponent | R/o: Vill- Berui, Post - Garapur
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and mobile no. Tehsil — Phoolpur, District — Prayagraj,(U.P.)
Mobile no. — 9918645074
E mail ID - surendraberui@gmail.com
5. Name of Project Environmental clearance for ordinary sand mining from
river bed of Yamuna, at Khand No. 14, Area — 4.69 ha at
Village —Baswaar, Tehsil- Karchhana, District- Prayagraj,
Uttar Pradesh of Shri Surendra Kumar.
6. Project Location (Plot. Khasra/Gata No.) | Khand No.- 14
7. Name of River Yamuna
8. Name of Village Village — Baswaar
9. Tehsil Karchhana
10. | District Prayagraj
11. | Name of Minor Mineral Sand/Morrum Mining Project
12. | Sanctioned Lease Area (in Ha.) 4.69 ha
13. | Max. & Min mRL within lease area Highest mRL - 70.00 mRL
Lowest mRL - 68.00 mRL
14. | Pillar Coordinates (Verified by DMO) Point Latitude N Longitude E
A 25°22'49.60"N | 81°47'57.10"E
B 25°22'49.20"N | 81°47'55.20"E
C 25°23'05.50"N | 81°47'55.90"E
D 25°23'06.80"N | 81°48'00.20"E
15. Total Geological Reserves 1,26,817 m°
16. Total Mineable Reserve 70,454 m’
17. | Total Proposed Production 3,52,270 m’(5 years)
18. | Proposed Production /year (as per Lol) 70,454 m’ per annum
19. Sanctioned Period of Mine lease Plan Period 5 years
20. | Method of Mining Opencast semi - mechanized
21. | No. of worker 17
22. | Type of Land Govt./Non Forest Land
23. | Depth of Mining 1.5m
24. | Nearest metalled road from site 1.00 km
25. Water Requirement PURPOSE
Drinking -2.00 KLD
Suppression of dust - 240 KLD
Plantation -2.00 KLD
Others (if any) - 0.00 KLD
Total - 6.40 KLD
26. | Name of QCI Accredited Consultant Paramarsh Servicing Environment and development
with QCI No and period of validity. NABET/EIA/2124 RA 0224, Valid till -01 May 2024
27. | Any litigation pending against the No
project or land in any court
28. | Details of 500 m Cluster Certificate Letter No — 413/Khanij/2022-23, dated 19/05/2022
verified by Mining Officer
29. Details of Lease Area in approved DSR Serial no. 14, in village -, Page no. 55
30. | Project Cost 1.00 Crore
31. | Proposed CER cost 2.00 Lacs
32. | Length and breadth of Haul Road Length — 0.55 km, Breadth — 6.00 m
33. | No. of Trees to be Planted 500

RESOLUTION AGAINST AGENDA NO-08

The committee discussed the matter and recommended to amend the environmental
clearance letter no. 229/Parya/SEAC/3989/2018, dated 08/03/2018 as per above project details.
The committee also directed the project proponent that all the contents mentioned in
Environmental Clearance letter no. 229/Parya/SEAC/3989/2018, dated 08/03/2018 shall remain
the same.
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prescribed online portal. A letter shall be send to DM, Barabanki to ensure that no mining
activity is started until valid EC is obtained and in case mining has been carried out without
valid EC then work should be stopped and legal action should be initiated against the PP.

Ordinary earth mine, Village- Gehndwer, Tehsil- Nawabganj, District Barabanki, Gata
no. 179, Pratap Singh, Area- 0.78 ha. File No. 7286/Proposal No. SIAfUP/MIN/
40277272022

SEIAA agreed with the recommendations of SEAC-2 to close/ delist the file as the
project proponent did nol appear and open only aller submisslon of online reguest on
prescribed online portal. A letter shall be send to DM, Barabanki to ensure that no mining
activity is started until valid ECis obtained and in case mining has been carried out without
valid EC then work should be stopped and legal action should be initiated against the PP.

Ordinary sand mining from river bed of Yamuna, at Khand No 14, Village — Baswaar
Tehsil- Karchhana, District-Prayagraj, Shri Surendra Kumar. [Area- 4.69 ha) File No.
3989/Proposal No. SIA/UP/MIN/293074/2022

SCIAA noted that earlier environmental clearance was issued vide letter no.
229/Parya/SEAC/3989/2018, dated 08/03/2018. Project proponent/consultant has made
an application for seeking amendment in EC in light of reduction in mining area and
subsequently issuance of LOI and mining plan. Committee has recommended to amend
the annual production of 1,60,480 m3 per annum to 70,454 m3 per annum. Amended EC
will be walid till 07.03.2023 as current EC was issued for 5 years on 08.03.2018. SEIAA
added following conditions:

1. Validity period of this ECis 5 years from the date of issue as the Lol has been issued
for a period of 5 years or co-terminus with the validity of current mine plan or
current lease period whichever is earlier. After this period the EC will become null
and void.

2. Inthe absence of replenishment study, in compliance of Hon'ble NGT Order dated
06.05,2022 initially the EC will be operational till 31.12.2022. Permissible quantity
and area shall be strictly limited to quantity and area mentioned in Lol or mining
plan, whichever is lesser, and maximum mineable depth will be limited to as
approved in the mining plan.

3.  For subseguent yedrs, Project Proponent shall submil fresh annual replenishment
study to SEIAA, UP for amendment in EC for mineable quantity and maximum
permissible depth for mining based on scientific findings of replenishment study.
Such study shall be placed before SEAC for appraisal for next three years to assess
rate of deposition and accordingly, mineable production capacity and depth can
be prescribed based on trends analysis, provided it is found scientifically
satisfactory by the SEAC. The placing of the study report SEAC is mandatory for
initial three years.

4. A certificate from Forest Department shall be obtained that no forest land is
involved in mining or as a route and if forest land is involved the project proponent
shall obtain forest clearance and permission of Central and State Government as
per the provisions of Forest (conservation) Act, 1980 and submit before the start
of waork.

5. The mining lease holders shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due
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to their mining activities and restore the land to a condition which is fit for growth
of fodder, flora fauna etc.

6. If the proposed project is situated in notified area of ground water extraction,
where creation of new wells for ground water extraction is not allowed,
requirement of fresh water shall be met from alternate water sources other than
ground water or legally valid source and permission from the competent authority
shall be obtained to use it.

7. Project Proponent should submit action plan for carrying out plantation at least
@1,000 plants / ha of lease area. In this case, PP should prepare a plan, duly
approved either by Forest Department or Horticulture Department, for planting at
least 5,000 plants, either on government land or community land, within a
periphery of 5 km from the boundary of the lease area along with provision for
maintenance for 5 years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of EC condition.

8. In consultation with District Environment Autherity or an Authority nominated by
concerned DM, project proponent will prepared a conservation and management
plan for rejuvenation and management of water bodies having total surface area
of more than 25 ha. Funds for the same will be kept in a separate bank account
and six monthly compliance status will be presented by project proponent before
the nominated authority in the District.

9. Department of Geology and Mines, Government of Uttar Pradesh and / or
concet ed districl admunistration, betore releasing the security deposit to Froject
Proponent will ensure that Project Proponent has fully complied with the EC
conditions. Non-compliance, if any, should be reported to UPSPCB for appropriate
legal action and recovery of compensation.

10. Any application for transfer of this EC, during its validity period unless it is
cancelled by a competent authority, has to be necessarily accompanied with status
of compliance of EC conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

11. If the air quality deteriorates due to mining, then District Administration &
Directorate of Mining should ensure that mining be stopped immediately.
Adequate measures be taken for restoring air quality and mining should
commence only when air quality attains the prescribed standards.

Rest all the contents mentioned in Environmental Clearance letter no, 229/Parya/
SEAC/3989/2018, dated 08/03/2018 shall remain the same.

Y. Construction of 4656, G+3, EWS, Affordable Housing under Pradhan Mantri Awas Yojna
at Basant Kunj Yoina, Sector-l, Hardoi Road Scheme, Lucknow; Lucknow Development
A rity. File No. 7/Proposal No. SIA/UP/MIS/E9442/2022
SEIAA noted that SEAC-2 has recommended to grant EC to the above project. SEIAA
gone through file and documents and opined that the project proponent shall submit
details of drain like carrying capacity, ultimate discharge point etc, Mol for STP, details
of ETP like source and plans for bio-medical waste.

10. Cement Grinding Unit (Capacity 1100 TPD) at Khasra No. 357, Village: Kodra, Post:
Pur - P Ji_Indust hri_Arun Jaiswal. File No.
P al No. SIAfUP/IND/60660/2021
SEIAA took note of comments recorded by SEAC-2
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| State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow-226 010
Phone : 91-522-2300 541, Fax : 91-522-2300 543

To
; E-mail : 5
Shri Surendra Kumar, R .doeuplkt_)@yahoo -
e : . Website : www.seiaaup.com
S/o Late Shri Shivmurti Bharti,
R/o: Vill- Berui, Post - Garapur
Tehsil = Phoolpur, District — Prayagraj,(U.P.)
Ref. No...... 3 1 — /Parya/SEIAA/3989/2022 Date: 9_\ December, 2022

Sub: Amendment in Environmental Clearance for Proposed Ordinary sand mining from river bed of

Yamuna, at Khand No 14, Village — Baswaar, Tehsil- Karchhana, District-Prayagraj.

Reference- MoEFCC Proposal no- SIA/UP/MIN/293074/2022 & SEIAA, U.P File no- 3989

Dear Sir,
This is with reference to your application / letter dated 18-10-2022 on above mentioned
subject. The matter was considered by 699™ SEAC in meeting held on 09-11-2022 and 678th SEIAA in
meeting held on 29-11-2022.
A presentation was made by the project proponent along with their consultant M/s Paramarsh
Servicing Environment and development. The project proponent requested the committee to amend
the environmental clearance letter dated 08/03/2018 as per details given below:

i On-line proposal No. SIA/UP/MIN/293074/2022
2. File No. allotted by SEIAA, UP 3989
3. Name of Proponent Shri Surendra Kumar S/o Late Shri Shivmurti Bharti
4 Full correspondence address of R/o: Vill- Berui, Post - Garapur
proponent and mobile no. Tehsil — Phoolpur, District — Prayagraj,(U.P.)
Mobile no. — 9918645074
E mail ID - surendraberui@gmail.com
5 Name of Project Environmental clearance for ordinary sand mining
from river bed of Yamuna, at Khand No. 14, Area —
4.69 ha at Village -Baswaar, Tehsil- Karchhana,
District- Prayagraj, Uttar Pradesh of Shri Surendra
Kumar.
6. Project Location (Plot. Khasra/Gata Khand No.- 14
No.)
Z Name of River Yamuna
8. Name of Village Village — Baswaar
9. Tehsil Karchhana
10. | District Prayagraj
11. | Name of Minor Mineral Sand/Morrum Mining Project
12. | Sanctioned Lease Area (in Ha.) 4.69 ha
13. | Max. & Min mRL within lease area Highest mRL - 70.00 mRL
Lowest mRL - 68.00 mRL
14. | Pillar Coordinates (Verified by DMO) Pairt Latitide N Longitude E
A 25°22'49.60"N | 81°47'57.10"E
B 25°22'49.20"N | 81°47'55.20"E
€ 25°23'05.50"N | 81°47'55.90"E
D 75°23'06 80"N | 81°18'00.20"E
15. | Total Geological Reserves 1,26,817 m*
16. | Total Mineable Reserve 70,454 m*
17. | Total Proposed Production 3,52,270 m*(5 years)
18. | Proposed Production /year (as per Lol) | 70,454 m®per annum
19. | Sanctioned Period of Mine lease Plan Period 5 years
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Tehsil- Karchhana, District-Prayagraj.

20. | Method of Mining Opencast semi - mechanized
21. | No. of worker 17
22. | Type of Land Govt./Non Forest Land
23. | Depth of Mining 1.5m
24. | Nearest metalled road from site 1.00 km
25. | Water Requirement PURPOSE
Drinking -2.00 KLD
Suppression of dust - 2.40 KLD
Plantation - 2.00 KLD
QOthers (if any) - 0.00 KLD
Total - 6.40 KLD
26. | Name of QCl Accredited Consultant Paramarsh Servicing Environment and development
with QCI No and period of validity. NABET/EIA/2124 RA 0224, Valid till -01 May 2024
27. | Any litigation pending against the No
project or land in any court
28. | Details of 500 m Cluster Certificate Letter No —413/Khanij/2022-23, dated 19/05/2022
verified by Mining Officer
29. | Details of Lease Area in approved DSR | Serial no. 14, in village -, Page no. 55
30. | Project Cost 1.00 Crore
31. | Proposed CER cost 2.00 Lacs
32. | Length and breadth of Haul Road Length — 0.55 km, Breadth — 6.00 m
33. | No. of Trees to be Planted 500

The committee and SEIAA discussed the matter and recommended to amend the
environmental clearance letter no. 229/Parya/SEAC/3989/2018, dated 08/03/2018 as per above
project details. The amended environmental clearance is valid up to 07-03-2023. The SEIAA also
stipulated following additional conditions:-

Additional Conditions:

1. Validity period of this EC is 5 years from the date of issue as the Lol has been issued for a period of
5 years or co-terminus with the validity of current mine plan or current lease period whichever is
earlier. After this period the EC will become null and void.

2. In the absence of replenishment study, in compliance of Hon’ble NGT Order dated 06.05.2022
initially the EC will be operational till 31.12.2022. Permissible quantity and area shall be strictly
limited to quantity and area mentioned in Lol or mining plan, whichever is lesser, and maximum
mineable depth will be limited to as approved in the mining plan.

3. For subsequent years, Project Proponent shall submit fresh annual replenishment study to SEIAA,
UP for amendment in EC for mineable quantity and maximum permissible depth for mining based
on scientific findings of replenishment study. Such study shall be placed before SEAC for appraisal
for next three years to assess rate of deposition and accordingly, mineable production capacity
and depth can be prescribed based on trends analysis, provided it is found scientifically
satisfactory by the SEAC. The placing of the study report SEAC is mandatory for initial three years.

4. Acertificate from Forest Department shall be obtained that no forest land is involved in mining or
as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Forest (conservation) Act,
1980 and submit before the start of work.

5. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna etc.

6. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission from
the competent authority shall be obtained to use it.
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10.

1

Tehsil- Karchhana, District-Prayagraj.

Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department
or Horticulture Department, for planting at least 5,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with
provision for maintenance for 5 years. Survival of plants should not be less than the survival rate
notified by Uttar Pradesh Forest Department otherwise it will be treated as violation of EC
condition.

In consultation with District Environment Authority or an Authority nominated by concerned DM,
project proponent will prepared a conservation and management plan for rejuvenation and
managemenl ol waler bodies having total surface area of more than 25- ha. Funds for the same
will be kept in a separate bank account and six monthly compliance status will be presented by
project proponent before the nominated authority in the District.

Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported
to UPSPCB for appropriate legal action and recovery of compensation.

Any application for transfer of this EC, during its validity period unless it is cancelled hy a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

If the air quality deteriorates due to mining, then District Administration & Directorate of Mining

should ensure that mining be stopped immediately. Adequate measures be taken for restoring air
quality and mining should commence only when air quality attains the prescribed standards.

Rest all the content of Environmental Clearance environmental clearance no. letter no.

229/Parya/SEAC/3989/2018, dated 08/03/2018 shall remain the same.
Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

.................. /Parya/SEIAA/3989/2019 dated: As above

Copy, through email, for information and necessary action to —

1.

The Principal Secretary, Department of Environment, Forest and Climate Change, Government
of Uttar Pradesh, Lucknow (email soenvups@riedillimail.com)

Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email
— sudheer.ch@gov.in)

Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email - rocz.lko-mef@nic.in)

District Magistrate Prayagraj.

Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email — ms@uppcbh.com)

Copy to Web Master for uploading on PARIVESH Portal.

Copy for Guard File. o

/
'

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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State Level Environment Impact Assessment Authority,

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone : 91-522-2300 541, Fax :91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

To,
Shri Surendra Kumar,
S/o Late Shri Shivmurti Bharti,
R/o Village- Berui, Post- Garapur,
Tehsil- Phoolpur, District- Prayagraj, U.P.
Ref. Nowvn s 2. /Parya/SEIAA/3989/2022 pate: 7.9 May, 2023

Sub: Extension of validity of Ordinary Sand Mining from river bed of Yamuna, at Khand No
14, at village — Baswaar, Tehsil- Karchana, Prayagraj, Area - 4.69 ha.

Reference- MoEFCC Proposal No. SIA/UP/MIS/297526/2023 & SEIAA, U.P File no- 3989

Dear Sir,

This is with reference to your application / letter dated 18-10-2022, 07-11-2022, 27-04-
2023, on above mentioned subject. The matter was considered by 744" SEAC in meeting held
on 28-4-2023 and 728™ SEIAA in meeting held on 13-05-2023.

The consultant informed the committee that they are strictly following the rules,

regulations and other instructions of QCI/NABET. A presentation was made by the project
proponent along with their consultant M/s Paramarsh Servicing Environment and
Development. The project proponent informed the committee that the revised Letter of Intent
(Lol) for the project was granted by District Magistrate, Prayagraj vide letter no.
356/Khanij/2022-23, dated 11/05/2022 for the production quantity 70,454 m® /annum for
which amended EC was granted vide ref. no 315/Parya/SEIAA/3989/2022, dated 21/12/2022
for the period of approx 3 months which was expired on 07/03/2023. The project proponent
also informed that the original EC was granted by SEIAA, U.P. vide letter no.
229/parya/SEAC/3989/2018, dated 08/03/2018 for the production quantity 1,60,480 m’
/fannum, but lease deed was not executed at that time due to non availability of sand at the
mining site. Now the project proponent has applied for extension in validity of Environment
Clearance (based on the revised Lol issued vide letter no. 356/Khanij/2022-23, dated
11/05/2022 and approved mine plan letter no. 2022/5/21/125136 dt. 25/05/2022 for the
period of 05 years). Therefore, in view of the above the project proponent requested to kindly
extend the validity of environment clearance letter dated 08/03/2018 (which was amended by
SEIAA on 21/12/2022) for the period of five years/co-terminus with the validity of the
approved mine plan and revised Lol.

The committee has gone through the file and documents submitted by project
proponent and presentation made before SEAC and observed that the mining work started
after issuance of amended environmental clearance letter which was valid up to 07/03/2023
(approximately 90 days). Hence, the committee recommended to extend the validity of
environment clearance letter dated 08/03/2018 (which was amended by SEIAA on
21/12/2022) for the period of revised LOl/approved mining plan whichever is earliest and
SEIAA agreed with the recommendation of SEAC to extend the validity of environment
clearance letter dated 08/03/2018 (which was amended by SEIAA on 21/12/2022) for the
period of revised LOIl/approved mining plan whichever is earliest.
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Extension of validity of Ordinary Sand Mining from river bed of Yamuna, at Khand No 14, at village — Baswaar, Tehsil-
Karchana, Prayagraj, Area - 4.69 ha.

All Conditions mentioned in EC issued vide letter no. 229/parya/SEAC/3989/2018,
dated 08/03/2018 and amended EC letter no. 315/Parya/SEIAA/3989/2022, dated
21/12/2022 shall remain the same.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

~

(Ajay Kumar Sharma)
Member Secretary, SEIAA
NO s /Parya/SEIAA/3989/2019 dated: As above

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of
India, 3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-
110003 (email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of
Environment, Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”,
Aliganj, Lucknow - 226020 (email - rocz.lko-mef@nic.in)

4. District Magistrate Prayagraj.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran
Bhawan, Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copyto Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.
(Ajay Kumar Sharma)
Member Secretary, SEIAA
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4. Ordinary Sand Mining at Yamuna Riverbed Gata No.- 21, Village-Aadampur (Madaripur)
to Sadivapur, Tehsil- Sadar, District- Prayagraj, Shri Ratan Kumar Nishad, Area: 5.00 Ha.,

8356/SIA/UP/MIN/448572/2023

The consultant informed the committee that they are strictly following the rules, regulations
and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s Geogreen Enviro House Pvt. Ltd. Based on the documents submitted and
presentation made by the project proponent along with the consultant, the following facts have
emerged: -

The environmental clearance is sought for Ordinary Sand Mining at Yamuna Riverbed Gata No.-
21, Village-Aadampur (Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., (Leased

Area: 5.00 Ha.).

2. Salient features of the project as submitted by the project proponent:
1. On Line Proposal No. SIA/UP/MIN/448572/2023
2. File No. Allotted By SEIAA, UP 8356
3. Name Of Proponent “M/S Ram Ratan Construction”
Shri Ratan Kumar Nishad S/o Late Lallu Lal
4, Full Correspondence Address Of R/o: 6/41 New Jhushi Bajar, Thana- Jhushi, Tehsil-
Proponent Phulpur, Prayagraj, U.P.
5. Name Of Project Ordinary Sand Mining at Yamuna River Bed
6. Project Location(Plot/Khasra/Gata No.) Ordinary Sand Mining at Yamuna River Bed over and
area of 5.0 Ha at Gata No- 21, Village-Aadampur
(Madaripur) to Sadiyapur, Tehsil-Sadar, District-
Prayagraj, U.P.
7. Name of River Yamuna River
8. Name of Village Aadampur (Madaripur) to Sadiyapur
9. Tehsil Sadar
10. | District Prayagraj, U.P.
11. | Name Of Minor Mineral Ordinary Sand
12. | Sanctioned Lease Area 5.0Ha.
13. | Mineable Area 5.0 Ha.
14. | Max. & Min mRL Within Lease Area 75 mRL-71.0mRL
15. | Pillar Coordinates (Verified By DMO) Boundary Latitude (N) Longitude (E)
Point
A 25°20.053’ 81°48.468’
B 25°20.026’° 81°48.523°
C 25°20.176° 81°48.603°
D 25°20.204° 81°48.550°
16. | Total Geological Reserve 25,000 Cu.m
17. | Mineable Reserve 15,000 Cu.m
18. | Total Proposed Production as per LOI 15,000 Cu.m per year
19. | Annual Proposed Production 15,000 Cu.m per year
20. | Proposed Production 15,000 Cu.m per year
21. | Sanctioned Period Of Mine Lease 05 Years
22. | Method of Mining Open cast- Semi Mechanized Method
23. | No. of Workers 12
24. | Type of Land Government land River Bed
25. | Ultimate Depth of Mining 3.0 m or above the ground water table
whichever comes first
26. | Nearest Metalled Road From Site NH-35
27. | Water Requirement 4.46 KLD
28. | Name of  The QCI Accredited | GEOGREEN ENVIRO HOUSE PVT LTD
Consultant With QCI No. And PeriodOf NABET/EIA/2124/RA0215
Validity Valid till 24 Feb, 2024
29. | Any Litigation Pending Against The No
Project Or Land In Any Court.
30. | Details Of 500m Cluster Map & 1627/Khanij/2023-2024 Dated- 20/09/2023

Page 8 of 62
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Minutes of 804 SEAC-2 Meeting Dated 31/10/2023

Certificate Verified By Mining Officer

31. | Details Of LOI 2073/Khanij/2020-2021 Dated 24/12/2020

32. | Details Of Lease Area In Approved Gata no. -21

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects specified
in EIA Notification 14/09/2006.

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.

7. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

The consultant (EIA Coordinator) also submitted an affidavit dated 30/10/2023 mentioning is
as follows:

1. I, Vijay Kumar Mishra, S/o Shri Akhila Nand Mishra is EIA Coordinator of M/s Geogreen Enviro
House Pvt. Ltd.

2. 1 have prepared EIA/EMP report for the Proposal No. SIA/UP/MIN/448572/2023 (File No. -
8356) Project name Ordinary Sand Mining at Yamuna Riverbed Gata No.- 21, Village-Aadampur
(Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., (Leased Area: 5.00 Ha.) with
my team.

3. 1 have personally visited the site of proposal and certify that no Mining activity has been
undertaken on the project site for the present proposal.

4. 1 have satisfied with that all the necessary data/information required for EIA/EMP presentations
are true and correct.

5. Tcertify that this project proposal has been uploaded for the first time on Parivesh Portal.

6. 1 certify that there will be no mismatch between information/data provided on the online
application submitted on Parivesh Portal and the hard copy/presentation which will be submitted
after acceptance of application.

7. 1 state that all the TOR points have been complied and all the issues raised during public hearing
have been properly addressed in EIA report.

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by

QCI/NABET.

RESOLUTION AGAINST AGENDA NO. 04

The committee discussed the matter and recommended grant of environmental

clearance for the project proposal along with general and specific conditions as annexed at

Annexure-3 to these minutes. The committee also stipulated the following additional conditions:

1.

The quantity mentioned in Lol or quantity mentioned in replenishment study, whichever is less,
would be maximum quantity which project proponent may extract. It will be ensured by District
Administration and Geology and Mining Department. Directorate of Geology and Mining will
ensure conduct of replenishment study from reputed institution for subsequent years in
compliance of Hon’ble NGT orders.

NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining activity.

Project Proponent should submit action plan for carrying out plantation at least @ 1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
District plantation committee, for planting at least (as per the project) plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease
area along with provisions for maintenance for 5 years. Survival of plants should not be less than

Page 9 of 62
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13.

14.

8 Oénutes of 804™ SEAC-2 Meeting Dated 31/10/2023

the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of EC condition.

The project proponent shall install solar light in their site office.

During the submission of 6 monthly compliance reports, the project proponent should make sure
that the periodically taken site photographs should also be annexed along with the compliance
report.

Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.
The project proponent should explore the possibilities of rainwater harvesting.

. Agreement/ Consent between project proponent and competent authority/ landowner for haulage

road from lease site to link road.

Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in
lease area and haulage road during operational activity/vehicular movement.

As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department

Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.

Submit the Hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River.

Group Housing Project “Sobti Sapphire” at Gata No.- 47, 66Mi, 67Mi, 106Mi, 110Mi,
113Mi, 140Mi, 142Mi, 143Mi, Village- Dibdiba, Tehsil — Bilaspur, District — Rampur, Shri
Charan Pal Singh Sobti, M/s Sobti Buildwell Limited., 8358/SIA/UP/INFRA2/448644/2023

The consultant informed the committee that they are strictly following the rules, regulations

and other instructions of QCI/NABET. A presentation was made by the project proponent along with
their consultant M/s Paramarsh Servicing Environment and Development. Based on the documents
submitted and presentation made by the project proponent along with the consultant, the following
facts have emerged: -

1. The environmental clearance is sought for Group Housing Project “Sobti Sapphire” at Gata No.
47, 66Mi, 67Mi, 106Mi, 110Mi, 113Mi, 140Mi, 142Mi, 143Mi, Village- Dibdiba, Tehsil —
Bilaspur, District — Rampur, U.P., M/s Sobti Buildwell Limited.

2. Project brief:

Nature of project Group Housing Project

Size of project Total Plot Area: 49106.874 sqm
Built-up Area: 73330.270 sqm
Proposed Ground Coverage: 14061.880 sqm
Achieved F.A.R.: 52716.981 sqm

Location of project Gata No. 47, 66Mi, 67Mi, 106Mi, 110Mi, 113Mi, 140Mi, 142Mi, 143Mi,

village- Dibdiba, Tehsil — Bilaspur, District — Rampur, Uttar Pradesh
Geographical Extent Latitude: 28°58'25.49"N
Longitude: 79°21'59.01"E
Maximum elevation above MSL - 238 m

Land Use The total plot area for the development of proposed group housing project is
49106.874 sqm. The proposed project site is under the jurisdiction of Zila
Panchayat Rampur and is land use has been duly converted to residential land
use.

Land Acquisition details The total project area is 49106.874 sqm and it is already owned by the Company.

Approval by Town Planning | The layout and building plans has been approved by Zila Panchayat Rampur

Authority

Structural Design certificate | Structural drawing and Design Certificate Vetted by IIT, Roorkee, Uttarakhand

Page 10 of 62
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assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

18- Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

19- Project Proponent in consultation with UPSPCB will establish required number of CAAQMS within
a period of one year and submit geo-referenced map of these stations along with data on six-
monthly basis.

4. Ordinary Sand Mining at Yamuna Riverbed Gata No.- 21, Village-Aadampur (Madaripur) to Sadivapur,
Tehsil- Sadar, District- Prayagraj, Shri Ratan Kumar  Nishad, Area: 5.00 Ha.,
8356/SIA/UP/MIN/448572/2023.

SEIAA opined to accept the recommendation of SEAC and grant EC to the said project along with all
the general and specific conditions as suggested by SEAC taking into consideration discussion held
in SEIAA meeting no. 597 dated 05.05.2022 regarding reply of SEAC-1 and SEAC-2 for compliance/action
taken on TOR/Public hearing and 703th SEIAA meeting regarding replenishment study, adding following
specific conditions:-

1. If in future during the progressive mining this lease area becomes part of cluster i.e. area equal to or
more than 5 ha., limited to B-1 category, then additional conditions based on the EIA conducted by
the concerned lease holders shall be imposed and joint EMP shall be implemented. The lease holder
shall mandatorily follow all the imposed conditions otherwise it will amount to violation of E.C.
conditions. If the certificate related to cluster provided by the competent authority is found false or
incorrect then punitive actions as per the law shall be initiated against the authority issuing the
cluster certificate.

2. District Mining Officer shall ensure that if mineable quantity mentioned in LOI is amended as per
replenishment study report the project proponent shall seek amended/fresh EC.

3. A certificate from Forest Department shall be obtained that no forest land is involved in mining or
as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan evam
Samvardhan Adhiniyam,2023 and submit befare the start of work.

4. The mining lease holders shall ensure to comply with mine reclamation plan as submitted

If the proposed project is situated in notified area of ground water extraction, where creation of new

wells for ground water extraction is not allowed, requirement of fresh water shall be met from

alternate water sources other than ground water or legally valid source and permission from the
competent authority shall be obtained to use it.

6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or
district plantation committee, for planting at least 5,000 plants, either on government land or
community land, within a periphery of 5 km from the boundary of the lease area along with provision
for maintenance for 5 years. Survival of plants should not be less than the survival rate notified by
Uttar Pradesh Forest Department otherwise it will be treated as violation of EC condition.

7. The project proponent shall ensure that water bodies do not get polluted due to mining activity and
in consultation with District Environment Authority or an Authority nominated by concerned DM,
project proponent will prepare a conservation and management plan for rejuvenation and
management of all water bodies within periphery of 5 km. Funds for the same will be kept in a

separate bank account and six monthly compliance status will be presented by project proponent
before the nominated authority in the District.

. % Page 4 of 14
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8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that Project
Proponent has fully complied with the EC conditions. Non-compliance, if any, should be reported to
UPSPCB for appropriate legal action and recovery of compensation.

9. Any application for transfer of this EC, during its validity period unless it is cancelled by a competent
autharity, has to be necessarily accompanied with status of compliance of EC conditions duly certified
by IRO, MoEFCC, Gol, Lucknow.

10. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to carry
out regional EIA-EMP report including carrying capacity of environmental components to assess the
capacity to further bear the pollution load for such areas within a period of 1 year and submit the
same to SEIAA, UP for evaluation.

11. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required number
of CAAQMS in district within a period of one year and submit geo-referenced map of these stations
along with data. Details of existing CAAQMS, if any, be submitted within a period of three months.

12. Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and M5, SPCB for preparing mitigation plan for controlling air
pollution in the district especially in mining areas.

13. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring air
guality and mining should commence only when air quality attains the prescribed standards.

Group Housing Project “Sobti Sapphire” at Gata No.- 47, 66Mi, 67Mi, 106Mi, 110Mi, 113Mi, 140Mi
142Mi, 143Mi, Village- Dibdiba, Tehsil — Bilaspur, District — Rampur, Shri_Charan Pal Singh Sobti, M/s
Sobti Buildwell Limited., 8358/SIA/UP/INFRAZ/448644/2023,

In light of discussion held in SEIAA meeting no. 597 dated 05.05.2022 SEIAA opined to accept the
recommendation of SEAC and grant EC to the said project along with all the general and specific

conditions as suggested by SEAC. In addition to the conditions imposed by SEAC, SEIAA added following
additional specific conditions:-

1- Location of STP on map shall be submitted within 1 month.

2- Treated waste water shall be re-used.

3- The project proponent shall submit within the next 3 months the details of solar power plant and
solar electrification details within the project.

4- The project proponent shall ensure to plant broad leaf trees and their maintenance. The CPCB
guidelines in this regard shall be followed.

5- The project proponent shall submit within the next 3 months the details on quantification of year
wise CER activities along with cost and other details. CER activities must not be less 2% of the
project cost. The CER activities should be related to mitigation of Environmental Pollution and
awareness for the same like water harvesting pits and carbon sequestration parks / designed
ecosystems At least one school in the vicinity of project area should be provided with rooftop
solar plant, toilets in public place or in school of nearby villages and if there is a girl’s school then
girls toilet properly equipped with overhead water tank should be constructed.

& The project proponent shall submit within the next 3 months the details of estimated
construction waste generated during the construction period and its management plan.

7- The project proponent shall submit within the next 3 months the details of segregation plan of
MSW.

8- The project proponent shall ensure that waste water is properly treated in STP and maximum
amount should be reused for gardening flushing system and washing etc. For reuse of water for
irrigation sprinkler and drip irrigation system shall be installed and maintained for proper

' "l% ‘Page 5 of 14
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

The -1
RATAN NISHAD

6/41 New Jhushi Bajar, Thana- Jhushi, Tehsil- Phulpur, Distt- Prayagraj
U.P -211019

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to the:-SEIAA vide proposal number
SIA/UP/MIN/448572/2023 dated-12-Oct-2023..The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001UP160250

2.  File No. 8356

3. Project Type New

4. Category B

5. Project/Activity including 1(a) Mining of minerals
Schedule No.

6. Name of Project “M/S Ram Ratan Construction”

7. Name of Company/Organization —RATAN NISHAD

8. Location of Project UTTAR PRADESH

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Ajay Kumar Sharma
Date: 15/12/2023 Member Secretary
SEIAA - (UTTAR PRADESH)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC23B001UP160250 File No. - 8356 Date of Issue EC - 15/12/2023 Page 1 of 11
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State Level Environment Impact Assessment Authority, Uttar Pradesh 7 7

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com
Phone no- 0522-2300541

Reference- MoEFCC Proposal no SIA/UP/MIN/448572/2023 & SEIAA, U.P File no-8356

Sub: Environmental Clearance for Proposed Ordinary Sand Mining at Yamuna Riverbed Gata No.-
21, Village-Aadampur (Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., (Leased
Area: 5.00 Ha.).

Dear Sir,

This is with reference to your application / letter dated 12-10-2023 & 30-10-2023 above
mentioned subject. The matter was considered by 804" SEAC in meeting held on 31-10-2023 and
780" SEIAA in meeting held on 30-11-2023.

A presentation was made by the project proponent along with their consultant M/s
Geogreen Enviro House Pvt. Ltd to SEAC on 31-10-2023.

Project Details Informed by the Project Proponent and their Consultant

The project proponent, through the documents and presentation gave following details
about their project —
1. The environmental clearance is sought for Ordinary Sand Mining at Yamuna Riverbed Gata No.-
21, Village-Aadampur (Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., (Leased
Area: 5.00 Ha.).

2. Salient features of the project as submitted by the project proponent:
1. On Line Proposal No. SIA/UP/MIN/448572/2023
2. File No. Allotted By SEIAA, UP 8356
3. Name Of Proponent “M/S Ram Ratan Construction”
Shri Ratan Kumar Nishad S/o Late Lallu Lal
4. Full Correspondence Address R/o: 6/41 New Jhushi Bajar, Thana- Jhushi, Tehsil-
Of Proponent Phulpur, Prayagraj, U.P.
Name Of Project Ordinary Sand Mining at Yamuna River Bed
ProjectLocation (Plot/Khasra/Gata | Ordinary Sand Mining at Yamuna River Bed over
No.) and area of 5.0 Ha at Gata No- 21, Village-
Aadampur (Madaripur) to Sadiyapur, Tehsil-Sadar,
District- Prayagraj, U.P.
7 Name of River Yamuna River
8. Name of Village Aadampur (Madaripur) to Sadiyapur
9. Tehsil Sadar
10. District Prayagraj, U.P.
11. | Name Of Minor Mineral Ordinary Sand
12. | Sanctioned Lease Area 5.0Ha.
13. | Mineable Area 5.0 Ha.
14. | Max. & Min mRL Within Lease Area 75 mRL-71.0mRL
15. | Pillar Coordinates (Verified By DMO) Boundary Latitude (N) Longitude (E)
Point
A 25°20.053’ 81°48.468’
B 25°20.026’ 81°48.523’
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81°48.603’ 7 8

C 25°20.176’
D 25°20.204' 81°48.550’
16. | Total Geological Reserve 25,000 Cu.m
17. Mineable Reserve 15,000 Cu.m
18. | Total Proposed Production as per LOI 15,000 Cu.m per year
19. | Annual Proposed Production 15,000 Cu.m per year
20. | Proposed Production 15,000 Cu.m per year
21. | Sanctioned Period Of Mine Lease 05 Years
22. | Method of Mining Open cast- Semi Mechanized Method
23. | No. of Workers 12
24. | Type of Land Government land River Bed
25. | Ultimate Depth of Mining 3.0 m or above the ground water table
whichever comes first
26. | Nearest Metalled Road From Site NH-35
27. | Water Requirement 4.46 KLD
28. | Name of The QClI Accredited | GEOGREEN ENVIRO HOUSE PVTLTD
Consultant With QCI No. And PeriodOf | NABET/EIA/2124/RA0215
Validity Valid till 24 Feb, 2024
29. | Any Litigation Pending Against The No
Project Or Land In Any Court.
30. | Details Of 500m Cluster Map & 1627/Khanij/2023-2024 Dated- 20/09/2023
Certificate Verified By Mining Officer
31. | Details Of LOI 2073/Khanij/2020-2021 Dated 24/12/2020
32. | Details Of Lease Area In Approved Gata no. -21

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will
not intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006.

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in
eco-fragile zone such as habitat of any wild fauna.

6. Thereis no litigation pending in any court regarding this project.

7. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC)
held on 31-10-2023 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting
held 30-11-2023 and decided to grant the Environmental Clearance to the title project for collection
of 15,000 Cu.m per year for lease area of 05 ha subject to effective implementation of the following
General Conditions and specific conditions:-

General condition:

1.  This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.
Forest clearance shall be taken by the proponent as necessary under law.
Any change in mining area, khasra numbers, entailing capacity addition with change in process
and or mining technology, modernization and scope of working shall again require prior
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended).

4. Precise mining area will be jointly demarcated at site by project proponent and officials of
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified
by competent authority along-with copy of the Environmental Clearance letter will be
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displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA7 9
within a period of 02 months.

Mining and loading shall be done only within day hours’ time.

No mining shall be carried out in the safety zone of any bridge and/or embankment.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the
Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust

control majors should be applied to take-care of dust generated during mining operation.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.

8.  All necessary statutory clearances shall be obtained before start of mining operations. If this
condition is violated, the clearance shall be automatically deemed to have been cancelled.

9. Parking of vehicles should not be made on public places.

10. No tree-felling will be done in the leased area, except only with the permission of Forest
Department.

11.  No wildlife habitat will be infringed.

12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying
soil characteristics of the river bed /basin, where mining is carried out.

13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the,
velocity and flow pattern of the river water significantly.

14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining
for its nesting. A report on the same, vetted by the competent authority shall be submitted to
the RO, PCB and SEIAA within 02 months.

15.  Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO,
PCB and SEIAA within six months.

16. Hydro-geological study shall be carried out by a reputed organization/institute within six
months and establish that mining in the said area will not adversely affect the ground water
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case
adverse impact is observed /anticipated, mining shall not be carried out.

17. Adequate protection against dust and other environmental pollution due to mining shall be
made so that the habitations (if any) close by the lease area are not adversely affected. The
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and
this activity should be completed before the start of sand mining.

18. Need-based assessment for the nearby villages shall be conducted to study economic
measures which can help in improving the quality of life of economically weaker section of
society. Income generating projects/tools such as development of fodder farm, fruit bearing
orchards, vocational training etc. can form a part of such program me. The project proponent
shall provide separate budget for community development activities and income generating
programmes.

19. Green cover development shall be carried out following CPCB guidelines including selection of
plant species and in consultation with the local DFO/Horticulture Officer.

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should
be utilized for green cover/tree plantation.

21. Dispensary facilities for first-aid shall be provided at site.

22.  An Environmental Audit should be annually carried out during the operational phase and
submitted to the SEIAA.

23. The District Mining Officer should quarterly monitor compliance of the stipulated conditions.
The project proponent will extend full cooperation to the District Mining Officer by furnishing
the requisite data/information/monitoring reports. In case of any violations of stipulated
conditions the District Mining Officer will report to SEIAA.

24. The project proponent shall submit six monthly reports on the status of compliance of the
stipulated environmental clearance conditions including results of monitored data (both in
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hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of th8 0
State Pollution Control Board by 1st June and 1st December every year.

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parisad/ Municipal Corporation and Urban Local Body.

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.

27. Waste water, from temporary habitation campus be properly collected & treated before
discharging into water bodies the treated effluent should conform to the standards prescribed
by MoEF/CPCB.

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B.

29. Special Measures shall be adopted to protect the nearby settlements from the impacts of
mining activities. Maintenance of Village roads through which transportation of minor minerals
is to be undertaken, shall be carried-out by the project proponent regularly at his own
expenses.

30. Measure for prevention & control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or
other suitable material.

31. Under corporate social responsibility a sum of 5% of the total project cost or total income
whichever is higher is to be earmarked for total lease period. Its budget is to be separately
maintained. CER component shall be prepared based on need of local habitant. Income
generating measures which can help in upliftment of poor section of society, consistent with
the traditional skills of the people shall be identified. The programme can include activities
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless
Chula etc.

32. Possibility for adopting nearest three villages shall be explored and details of civic amenities
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses
shall be submitted within 02 months from the date of issuance of Environment Clearance.

33. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P and UPPCB.

34. Action plan with respect to suggestion/improvement and recommendations made and agreed
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer
of UPPCB and SEIAA within 02 months.

35. Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act,
1972 from the competent authority, if applicable to this project.

36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the
observations so made, if turtle nesting is observed, necessary safeguard measures shall be
taken in consultation with the State Wildlife Department. For the purpose, awareness shall be
created amongst the workers about the nesting sites so that such sites, if any, are identified by
the workers during operations of the mine for taking required safeguard measures. In this
regards the safety notified zone should be left so that the habitat/nesting area is undisturbed.

37. The project proponent shall undertake adequate safeguard measures during extraction of river
bed material and ensure that due to this activity the hydro geological regime of the
surrounding area shall not be affected.

38. The project proponent shall obtain necessary prior permission of the competent Authorities for
withdrawal of requisite quantity of water (surface water and groundwater), required for the
project.

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and
grease in the river from the vehicles used for transportation.
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40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles carryin8 1
the mineral shall not be overloaded.

41.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc. (MoEF circular Dated : 22-09-2008 regarding
stipulation of condition to improve the living conditions of construction labour at site).

42. Personnel working in dusty areas should wear protective respiratory devices and they should
also be provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be undertaken periodically to
observe any contractions due to exposure to dust and take corrective measures, if needed.

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the Company by the proponent.

44. The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be sent to the Integrated
Regional Office, MoEF&CC, Gol, Lucknow by e-mail.

45. The green cover development/tree plantation is to be done in an area equivalent to 20% of the
total leased area either on river bank or along road side (Avenue Plantation).

46. Debris from the river bed will be collected and stored at secured place and may be utilized for
strengthen the embankment.

47. Safety measures to be taken for the safety of the people working at the mine lease area should
be given, which would also include measure for treatment of bite of poisonous reptile/insect
like snake.

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be
covered under ESI as per rule.

Specific Conditions:

1. If in future during the progressive mining this lease area becomes part of cluster i.e. area equal
to or more than 5 ha,, limited to B-1 category, then additional conditions based on the EIA
conducted by the concerned lease holders shall be imposed and joint EMP shall be implemented.
The lease holder shall mandatorily follow all the imposed conditions otherwise it will amount to
violation of E.C. conditions. If the certificate related to cluster provided by the competent
authority is found false or incorrect then punitive actions as per the law shall be initiated against
the authority issuing the cluster certificate.

2. District Mining Officer shall ensure that if mineable quantity mentioned in LOI is amended as per
replenishment study report the project proponent shall seek amended/fresh EC.

3. A certificate from Forest Department shall be obtained that no forest land is involved in mining
or as a route and if forest land is involved the project proponent shall obtain forest clearance and
permission of Central and State Government as per the provisions of Van Sanrakshan evam
Samvardhan Adhiniyam,2023 and submit before the start of work.

4. The mining lease holders shall ensure to comply with mine reclamation plan as submitted

5. If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission
from the competent authority shall be obtained to use it.
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6. Project Proponent should submit action plr:!\ﬂ-r carrying out plantation at least @1,000 plants 8 2
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or district plantation committee, for planting at least 5,000 plants, either on
government land or community land, within a periphery of 5 km from the boundary of the lease
area along with provision for maintenance for 5 years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation of EC condition.

7. The project proponent shall ensure that water bodies do not get polluted due to mining activity
and in consultation with District Environment Authority or an Authority nominated by concerned
DM, project proponent will prepare a conservation and management plan for rejuvenation and
management of all water bodies within periphery of 5 km. Funds for the same will be kept in a
separate bank account and six monthly compliance status will be presented by project
proponent before the nominated authority in the District.

8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district
administration, before releasing the security deposit to Project Proponent will ensure that
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be
reported to UPSPCB for appropriate legal action and recovery of compensation.

9. Any application for transfer of this EC, during its validity period unless it is cancelled by a
competent authority, has to be necessarily accompanied with status of compliance of EC
conditions duly certified by IRO, MoEFCC, Gol, Lucknow.

10. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to
carry out regional EIA-EMP report including carrying capacity of environmental components to
assess the capacity to further bear the pollution load for such areas within a period of 1 year and
submit the same to SEIAA, UP for evaluation.

11. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required
number of CAAQMS in district within a period of one year and submit geo-referenced map of
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period
of three months.

12. Large number of mining projects are ongoing as well as new mining leases are coming up in the
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling
air pollution in the district especially in mining areas.

13. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining
should ensure that mining be stopped immediately. Adequate measures be taken for restoring
air quality and mining should commence only when air quality attains the prescribed standards.

14. The quantity mentioned in Lol or quantity mentioned in replenishment study, whichever is less,
would be maximum quantity which project proponent may extract. It will be ensured by District
Administration and Geology and Mining Department. Directorate of Geology and Mining will
ensure conduct of replenishment study from reputed institution for subsequent years in
compliance of Hon’ble NGT orders.

15. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be
obtained before start of mining activity.

16. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants /
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest
Department or District plantation committee, for planting at least (as per the project) plants,
either on government land or community land, within a periphery of 5 km from the boundary of
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be
treated as violation of EC condition.

17. The project proponent shall install solar light in their site office.
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18. During the submission of 6 monthly compliance reports, the project proponent should make sur8 3
that the periodically taken site photographs should also be annexed along with the compliance
report.

19. Preference should be given to indigenous local species as per the consultation of the local district
Forest Officer.

20. Link Road from the quarry site to the main road shall be constructed as an all-weather road with
blacktopping and maintained by the project proponent.

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.

22. The project proponent should explore the possibilities of rainwater harvesting.

23. Agreement/ Consent between project proponent and competent authority/ landowner for
haulage road from lease site to link road.

24. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points
in lease area and haulage road during operational activity/vehicular movement.

25. As per the proposed plan, plantation with area specific plant species, number of plants to be
planted and report of green belt development to be submitted to the concerning department

26. Water requirement details along with source of water and the permission/ agreement with the
concerning authority/ water supplying agencies to be submitted.

27. Submit the Hydrological study report of lease area that the quantity given in Lol will be mined
without affecting the geo-hydrology of the River.

28. The Environmental clearance will be co-terminus with the mining lease period/mining plan
whichever is earlier.

29. At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

30. Environment management in according to environmental status and impact of the project.

31. During the school opening and closing time transportation of minerals will be restricted.

32. Selection of plants for green belt should be on the basis of pollution removal index. Project
proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

33. No mining activity should be carried out in-stream channel as per SSMMG, 2016.

34. Pakkamotorable haul road to be maintained by the project proponent.

35. A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.

36. Permission from the competent authority regarding evacuation route should be taken.

37. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora
& fauna should be examined twice a week and be submitted within 45 days for a record.

38. Provision for cylinder to workers should be made for cooking.

39. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

40. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of
the road. Width of the haul road shall be more than 6 meter.

41. Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

42. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer.

43. Provision for two toilets and hand pumps should be made at mining site.

44. Drinking water for workers would be provided by tankers.

45. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per
sustainable sand mining management guidelines 2016.

46. A buffer/safe zone shall be maintained from the habitation as per mining guidelines.
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47. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponen84
and the details of the various heads of expenditure to be submitted as per the guidelines
provided in the recent CER notification No. 22-65/2017-IA.I1l dated 01/05/2018.

48. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the compliance report.

49. Measure for conservation of water through rainwater harvesting and cleaning and maintenance
of natural surface water bodies of the nearby areas may be considered as one of the activity in
CER.

50. The excavated mining material should be carried and transported in such a way that no
obstruction to the free flow of water takes place. Suitable measure should be taken and details
to be provided to concern Department.

51. Submit annual replenishment report certified by an authorized agency. In case the
replenishment is lower than the approved rate of production, then the mining activity /
production levels shall be decreased / stopped accordingly till the replenishment is completed.

52. The project proponent shall ensure that if the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committee of National board for wild life
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement
of work.

53.If in future this lease area becomes part of cluster of equal to or more than 05 ha. then
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate
related to cluster provided by the competent authority is found false or incorrect then punitive
actions as per law shall be initiated against the authority issuing the cluster certificate.

54. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.

55.To avoid ponding effect and adverse environmental conditions for sand mining in area,
progressive mining should be done as per sustainable sand mining management guidelines 2016.

56. In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of area
equal or more than 05 ha, the E.C issued will stand revoked.

57. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis
for midterm review of conditions of Environmental Clearance.

58. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy
machine such as excavator, scooper etc. should not be employed for mining purpose. No
drilling/blasting should be involved at any stage.

59. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of
river bank. The mining is confined to extraction of sand/moram from the river bank only.

60. The project proponent shall undertake adequate safeguard measures during extraction of river
bank material and ensure that due to this activity the hydro-geological regime of the surrounding
area shall not be affected.

61. The project proponent shall adhere to mining in conformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon
season.

62. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act,
the provision thereof shall be strictly followed.
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63. The project proponent will provide personal FZ)tective equipment (PPE) as required, also provi8 5
adequate training and information on safety and health aspects. Periodical medical examination
of the workers engaged in the project shall be carried out and records maintained. For the
purpose, schedule of health examination of the workers should be drawn and followed
accordingly.

64. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact
zone shall be monitored periodically. Further, quality of discharged water if any shall also be
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

65. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
areas prone to air pollution and having high levels of particulate matter such as loading and
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul
roads.

66. It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed
by the Central Pollution Control Board in this regard.

67. The extended mining scheme will be submitted by the proponent before expiry of present
mining plan.

68. Four ambient air quality-monitoring stations should be established in the core zone as well as in
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

69. Common road for transportation of mineral is to be maintained collectively. Total cost will be
shared/worked out on the basis of lease area among users.

70. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours
engaged for the project work.

71. Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project
activity will be separately storage in bins and managed as per Solid Waste Management rules.

72. Natural/customary paths used by villagers should not be obstructed at any time by the activities
proposed under the project.

73. Digital processing of the entire lease area in the district using remote sensing technique should
be done regularly once in three years for monitoring the change of river course by Directorate of
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and
report be submitted to Integrated Regional Office, MoEF&CC, Gol, Lucknow, SEIAA, U.P. and
UPPCB.

74. The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the
Integrated Regional Office, MoEF&CC, Gol, Lucknow, CPCB, State PCB.

75. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions
or stipulate any further condition in the interest of environment protection.

76. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act, 1986.

77. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment
Appellate Authority Act, 1997.

78. Waste water from potable use be collected and reused for sprinkling.
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79. A width of not less than 50 meter or 10% width of river can be restricted for mining activitie8 6
from river bank. A condition can be imposed that mining will be done from river activities from
river bank.

You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed
site, this clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance.
The SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipulated
are not implemented to the satisfaction of SEIAA/MOoEF. SEIAA may impose additional
environmental conditions or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to
the authority as prescribed in the aforesaid notification.

Copy, through email, for information and necessary action to —

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — psforest2015@gmail.com)

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003
(email — sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow —
226020 (email — rocz.lko-mef@nic.in)

4. District Magistrate, Prayagraj.

5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email - ms@uppcb.com)

6. Copy to Web Master for uploading on PARIVESH Portal.

7. Copy for Guard File.

(Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature Not Verified

Digitally signed By: Ajay Kumar Sharma
Designation: Membep/Secretary
Date and Time: 1 /2023 4:38:30 PM

EC Identification No. - EC23B001UP160250 File No. - 8356 Date of Issue EC - 15/12/2023 Page 11 of 11
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Government of India
Ministry of Environment & Forests
Paryavaran Bhavan,
C.G.0. Complex, Lodi Road,
New Delhi-110003.
Telefax: 24362434

Dated the 3" June, 2009
CIRCULA

Sub: Mandate / Guidelines of Monitoring to be followed by the Regional
Cffices of the Ministry of Environment and Forests — Instructions —
Regarding.

Some instances have been brought to the notice of the Ministry of Environment &
Forests where Scientists or Officials of the Regional Offices of this Ministry have been directly
interacting with various other Statutory and Regulatory Authorities on behalf of the project
proponents on matters concerning the EIA Notification, 2006; such as exemption from public
hearing, approval for change of technologies etc.

- It may be noted that the Regional Offices are to monitor the implementation of the
stipulated conditions and environmental safeguards contained in the Environmental Clearance
letters, obviously after the project has been granted environmental clearance. Sometimes the
Regional Offices are formally requested by the Ministry to provide any specific information as
may be requisite for appraisal of any particular project.

3, In view of the above role, it has, therefore, been reiterated that the Regional Offices
“should not take up issues of any praject proponent with various Statutory Authorities directly.
Such cases should be invariably referred to the Ministry for advice and guidance, henceforth.

This issues with the approval of the Competent Authority.

)
Director
ETs)
: 8 All the Regional Offices of MoEF
. Member Secretarie:,_s of all the SEIAAS/SEACs
Copy to:-
i Y PPS to AS(IMM) This is the annexure.............. stated in the
A Advisor (GKP) ARV OF s cocainssncimmmmsmiiins
3. Advisor (NB) b e
4. Director (SVA), Monitoring Cell, 1A Division. +
NOTARY
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ANNBXURE-18

GOVERNMENT (F INDIA
MINISTRY OF ENVIRONMINT & FORFSTS

PALCCAVARAN BHAVAN, CGO COMPLE X,
LODHI ROAD, NEW DELHI : 110003.

F. No. J-11013/10/2009-1A.1 ~ Dated, the 30" September, 2009.

OFFICE ORDER

Sub : Follow-up of .the cases of Environmental Clearance — Revamping of
Monitoring Mechanism - Reg.

The Monitoring Cell in IA Division is the nodal point for monitoring and
compliance of the stipulated conditions imposed on the industrial units / infrastructural
projects including CRZ, while granting Environmental Clearance (EC). A copy of the EC
is endorsed to the concerned Regional Office of the MoEF for monitoring the
compliance of the stipulated conditions, besides to the concerned State Pollution
Control Board (SPCB) and Central Pollution Control Board (CPCB).

2 With a view to take follow up action and to secure the compliance of the
conditions, on the basis of the reports received from the Regional Office / concerned
SPCB and CPCB, the following procedure shali be adopted for invoking legal action and
issuance of direction under Section 5 of the Environment (Protection) Act, 1986 read
with Rule - of the Environment (Protection) Ruies, 1986 : '

88

(i) Issue of Show-Cause Notices, | Approval of  Additional
without proposing closure of units/ Secretary—in—Charge, IA
) projects. Division.
(ii) Issue ~of " Show-Cause ~ Notices | Approval of Secretary (E&F).
| proposing closure of units / projects.
(i) Hearing the Project Proponen:, if | Adviser IA or Additional
T requested: Secretary-in-Charge, TIA
_ L ' | Division.
(iv) Final direction without closure of | Approval of Additional
units / projects. Secretary-in-Charge, IA
R i = i i & rmm g A e - : b 2 Divlsinn £
(v) Final direction with cloniie of v L Approval of Socroliny (F&F)
projects. o |
Note : Cases involving policy implications o1 other sensitivities would be brought to

the notice of Hon'ble ML_F.
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3. in the event.of receipt of any application / request, for revoking the order /
direction of the closure of the industrial units / projects, the opinion cf the CPCB in the
matter may be obtained besides suggestion {or 2 Bank Guarantee of an appropriate
amount for the installation of Pollution Control Equipment / Measures within the
stipulated time. The matter shall be placed befcre the Secretary (E&F) for appropriate
order for revoking the order of closure or otherwise.

4. This issues with the approval of the Hon'ble MOS (I/C) for Environment and
Forests.

. AM \)V*M \

( Dr. Sumita V. Auluck )
Director
Toletax : 011 24367686

To

1. Regional Offices of MOEF.

2. Chairman, CPCB.

3. All State Pollution Control Boards.
4. To be put on the website of MOEF.

5. All Officers of 1A Division.
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The Gazette of India

EXTRAORDINARY
9N [—TUE 3—3U-WUE (ii)
PART II—Section 3—Sub-section (ii)

YTier” & TentiyTa
PUBLISHED BY AUTHORITY

|, 125] ¢ faoelt, yghar, SHEdt 15, 2016/WW 25, 1937
No. 125] NEW DELHI, FRIDAY, JANUARY 15, 2016/ PAUSA 25, 1937

9 iar, a9 X ATy aRads @y

iR
T faeett, 15 S=aeT, 2016

F. 3. 141(3).—TF TET FTELAAT, T (Heqw) =9, 1986 & 72w 5 % Iuf==w (3) &t
HUATTET. ATTLAAT, §. F1.30. 1533 () TG 14 Fawaz, 2006 H wAuT T FAqT8T FIT 6

o &, Fr.am. 2588 (1) @ 22 fFrawy, 2014 T THITAd it T2 off, 39 a4 =atwal & e+
IHH TATHT B 1 HATAAT § I ATIGLAAT & T[STTA a0l AT STAAT HT ITASH Z Al aE &

AT [ T s7afd & e e ofiT gA19 A i=q 6 U o,
S ITh TSI Al TfqAT STAar & 22 fHawaw, 2015 F IqAsd FT &F T8 o ;
ST Fed1 T qLRTE GIT TAI<h A0 16T ATAL=AT 92 ITH AT AT SATATT 92 THId: [@=1e
[ERIRIE I
T AT FHTT AT T SRATIT T5F AT AT (R F HIHA H ATFATT IFAH AT 6
2009 =t faerT srqafa arf=er () . 19628-19629 aT@ 27 ®¥a<l, 2012 # A= 0.6, 12-13, %
ALY & AT H @9 Ig % o7 T A= o @er @9 @ st & @49 & fow @ a et
AT e SATSTTH 21 TS 2 ;
Y AT IPAH ATATAT % ATH ALl & TA0T | UH HTH e o0 3 qaiawoig
AT SATITH AT AUTEN 2T AT 2, HA ®F F a8 T ;
SIY AT TP A ATHIT F AT @A & ATHA § 13 FTHAa<T, 2015 F AT AT FHT
qYg § T @A & @A qg I TGN T FATT o o it a=m &7 [aa ar g ;
AT ST AXERT F A GiASTl & @A & o0 qAaoia s Tai i IRt & geatedd
AT & forw srvmaeq fRu g ;
AT TFTER, a9 T SAarg Tiadd HATAd F TeF Gl 6 AT TR § A T
Taq F o0 AnTed® FEia @ & g SeH F@we & o w@iEty FEEt & 999, [er

237 GI/2016 (nH
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T T LT ITfEaor & =4 U 0 g ST FHAT TTATRET S FAAT S aatd
HATAT FT & & TdT TF G ol Te GTHAAT AT 2 Fed | G g H START FLA AT F00 (0T

TR

A2, AT, FealT TR A0 207 9w, 1986 + =9 5 & sufaaw (3) & @ () *
AT IS qATEC0T (FTEAvT) Afafaaw, 1986 it &mer 3 i ITLT (2) F W (V) G Ta&<T ARAT HT
TANT A g0 3k ATAAAT § (A roriad Hemed Fedl g, T -

I Afeg=T H,-
(F) T2 ¥, "I ATGAT H" MERT h THAT (MHATAET a7 T2 7 SO, 3717 -

" ST TT 9T I AGEAT H A IS @A o6 o7 G2 YA & e A AT HIHAT
& form ST aataer gera fRgiwr st (SarEen)
(@) =7 3 & TeATq MeATerted =7 sia:eamfud forar Soam, st -

"3%. ST Far wter FEra fMgier rtee -

(1) el FACHTE G TATFLT (FEeT0T) srfafaaw, 1986 #i ey 3 &t 374 (3) & srefi=
S = aataer "emg Ryt srter (59 T8 =05 T97q SeAs Uy Higl T 8) & 17
TR STTORTT ST =TT Faedt & ey s foreh ot sreeT oiiY 9aeg 9= 2 |

(2) e wisreee a7 ST Ferse SEALTT &7 sTeqeq A |

(3) 757 F waferd foram qearers &1 37 TariT Al a1 37 wariT afgwdr S 1
qEET qf=d g |

(4) SEAEUT F A=A =T TIET HAH SAY TAET o7 ATEFRT A7 v Foras 2 | Erevs =,
FATIEATT, TATT & TARNT AIH AT G&F a9 TRIAF GIRT ATHIA S AT SITUAT | 975(dT 79SS &l
T A ATer AT it TRTaTer 37 AZaATU o SATSgAAT & TfAL 7 F &I T2 ¢ |

(5) STEATSUT F UH AT ST HATerd 15T TR T HF ST &3 TITHT oF qa1ed AT &
AT fForas JaeT % 9aT 9o g |

(6) e T o=t Myt afufa S saw Ta 7ard SEUHAT Fgl T § =g a5 i |
e aestt orTeh siaTa e sTeaer 3 U qaeg qr=9a 2 |

(7) "etera T Tt & fSer 71 /9 TsAe 9mEe § Had SqY wrdareds gii=ae, fHErg
T STEUEt 7 sreer T

(8) @A ¥ sIfast faramT # wgras Faers a1 39 Faes a1 ey &7 A=t Seus 1 39
FH H HaeT q=d g |

(9) Tr57 JguvT fF==r FE AT AT Fwr gfaEte, Ser § q99 S99 37 99R i AfewrT (39)
3T HAa [aANT A7 JEA @A 37 157 G AR 7 A, UF Faaras ey foeus
a1 FrfrcaT stferardt &1 e afsreee a1 JeT wade g amfafds B s, [ ofog &
Tofifaae e, wofRafa, gwnftr arre o1 qev 9= afiweas g amfafEe o sm e §=
s Heey ST F a7 HIET GV | ITHAT HIGEE A T FA ATl [FOUT HT q@rare #liw
AZATT = ATEAAT F TAT 7 H A T 3 |

(10) STEUET & UH HEeT ST Ha{ad o7 TR AT G TSAT TATHT F qa18d ATTRRT ¢
AT oS aa5e T % 9a7 g€ g |

(11) e wiSregz 71 et wersex et st w1 SEarsuy % qiEres & =7 § #rd w7
& forw sfef=a 4T Sl STSUHT ITET FIGAT Fedl & (T Gt o =T Aiforees qgar ya=
FIT |

(12) €rEardun v SEvEr awr-awT o7 FeEaad v atteEr # AR g w
SITEOT A AT TRAT T TART FH4T |

91
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(13) S aiEs swwarties & Rgia a2 w1 w00 dT qerer g% 291 § Uk 99 1w
TEA T TATH FHT AR TS AT A5l gl § a7 AgHT T T ATTATAT T 1"
(1) T 4 F 37 927 (i) F wEnq Feterfad ST T s e AT ST, et -
"(iv) ‘@2' Ja Al T gFEAL H HH AT I8 GG A @ISl o @A § Ha18d TRATSHT0 6 o
SEARUY F IF TAELO(T FATTT AT gRIT | Seansuy o+ A== 1 = Afeg=ar & fou
TATTTST SrsuHT &t fRrRTreen uv swaria waf (" ;
(%) T27 5 % T 9¥ MHferied 977 T@T S[Tus, a9iq -
"5, hifeT, @RfaT s FRator af@far -
Feal T LA | Fgi aaust [yt afufaat (SuHt) 57 97 79 15T T ¥ UHRUHT Y
rerT Tq o STSUHT WA it w1, g2, Ta T i GRATSTATSA AT HIAFATTL i ThITwT, FRITIT T
g qo7 FA: T FFRAT F FH AT IS aET A @IS 6 @AT Tg 1 @2' TAA Al
afrsETe i SR, TR o Ryt w9 | SuHET, TEEuET $iT Ut yous AT W
FH UF qTC d5F HeAT |
(F) SUHT &t HLAAT IrE 6 H G0 S| gl | T AT §9 157 T 9T THSUHT &l Tod
FRT TR G HATAT T5T TR AT HH AT TATHA 6 T § IHT Fohre Fha S |
ST #q% 9% STEUHT 7 ToT Fead TLRTE T 927 3F § &T T2 HCAAT o ST qETe haT S0 |
(T) FedT T AERTE WA T 5T TLRT AT HF AT TATHAT 67 TF HGHT & TTETF e
AT AT F FTLON | U T ATF T T T T % (o0 U THSUHT 7 TS FL THAT |
(3T) SUHT 3T THSUET FT TAH G a9 o6 TETq TS [RAT ST |
(77) Hefaa SuHT, THEUHT ST SEUHT F WIAT TeeT 39 THRASHT AT FAFATT F Fefad
vyt 7 fSrees forg wffa = s ar Maiwor & syt & o aafeaeta P £ o fir T
g | IIRATSHT YEaTEs S e F orw e qiagrd Suesd HTUA, | F7 § w7 919 T HiT
T TAAT T7 LT &7 oy |
(z) Sudl, vAuHT i S AR Searticd & Mgia uw wF  FEr | qeAe TeAT 9
H UF HF IT TgA AT TATH HIT AT ATS AT Tl gid 1 g a7 Tgad T 7 ATHATET R 1"
(¥) T 6 F I 9 Fofered 937 T@r SITus, 990 -
"(6) T@ TATETU( seTaiT (THT) % U sraEe -
Fle HIAATT FEAFATT FIF AT IH A T FIA IT TRASTAT T&q@F FIT A I G
T I U ATHAT § g TATGLO0T FATIRT i ST FI qTAT SAead TRATSHAT Tedq1ad gl
TRETSET % forw geqriad e (F0et) i I AT FAERATI (o e e gafed g it ggam
FIA 6 TATG TH6 G719 ITEE T 1 37 ATF T€T 1%, S a0 2, a7 aferg 2 7 &7
g, ¥ T SO S yaet w2 afEsETe & qefi9 9T g9eaT % 99 @iEel & @ad & o
TET1E § T ST | O SHT TEdTad AEET & 9T Od AqTeaar aArsHr {RAre fit uE Jid
TET 1, TET 1% T T=T1T F a7 T6qd HIM ; A A7 TRATSTAT AT FIAFATI 01 FAqTA
(ST T 7T 8) TALTOM ATSTHT il ek T I ATeAAT TS % AT T Toqd hl SO |
(=) 7 H,-
(i) 37 92T (i) & o "l woRw ()-SR o " e S A w7 39 4T (E)" F ' H O
HATITha TR SITUAT ST =7 YohTe qeawitha 39 997 & o Faferfea 3§ stqenfua
STTUAT, 7T i
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"(=) affore 9 ® wefafafde arwert #1 0@ wataweii sy & g e i St

(i) 37 9=7 7(ii) F TeATq FwferEad 37 GwT siq:EaTa AT S, a9 -

"7 (iii) AT GAT AT AL q€ @A AR FF A @iASA1 & @ & forg Rrar adgor R 4
HCT

(F) AT T TE qE GAF AT A T @ISl & @A % (o0 ST gaeqor {e qamw w2 &
fafea whFar afifars 10 F T 2

(@) @ @t & gad (e siavg ayg sEttata € 2, & oo aatawefi smmafy & Bfga
gtk aRfors 11 A G T,

(&) T8 H -

(i) "SUEY AT THEUE" YRl Y 9Tew F TATH U "SUHT AT UHSUHT AT SIEUHT" 9= 3T AT
T ST ;

(ii) "fererost geaAtR FHta AT TS T AU qoAiwd qHiat qe8 Sgi-el F A 8, &
TIE 92 s geaiwd Giufd a1 s w4 s geated afufa ar [er s e
AT A" 9o T S0

(ST) T=T 9 H, ST AT (i) , -

"EOTTE geatR Fiuta AT ToT w0 s geated afufa” ass Sgi-sgl F od g, F
I 92 "HOus geaiwd Fiufd a1 s wqOg Fous geated afuta ar fer s e
ERIESEITIEME CREE IS I

(=) T=T 10 ¥, 39 97 (jii) F TAT FHAIET 3T =T SAq:EATha AT SO, i -

"(iv) I FAT AT AT T @A ST AT i [Afgd Thar g 12 § a8 1 "

(1) =11 4,-

"ATT qeATRT T AT TST TqOT AATST oAt AAA" 907 STgi-STel 9 A g, % €I
T "EATS oA AT AT ST FAT AU geAtwd Giuta a1 [T s Eews geaiad
Tfufa" steg @ SO ;

(&) STt .-

(i) 92 1(F) 37 399 "qateq graf2at F v w2 Feferfa g7 siv sfateat w&h S,

(1) (@) 3) (4) ()
“@) |() @t | T REA @A g | R @ad g & |(FEmr Settea & oaraw
T G & Hag § 250 @A | Ha H <50 GAT TS| A4 ARL FA
ST & E]

W,Wq kE %W.WH iE %(i)qaﬁ‘w’@rg@ﬁa‘f%w
Tayg H >150 TA9|Hag H <150 @Aq

T aoT & (25 FAT @AF TSl AF dH)
T & 9% F forg qRTSET A1 AT
o fodT  ersrereer (ii) sravarsdtT T F o Jay
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[ ¥ I-808 3 (ii)] W hT TSTTS : STHTROT 5
T & e G TS |
feoqur -
(1) @S % @ #7 ge &
TR

(2) @ @S s s
T AT ¢, & @A & [0
TEvei a7 AR
gfwar ofifore 11 & & 7
T

@) wH @A wz =i
qaTEor fHEHET, gATaeer JErq
gz sfeeEar, 1994 s
qATELIT THT frerteor
Ffeg=aT, 2006 * AefA
g @ g, F® fow =2
TATELONT SATHRT AT F
T ITH FA AT SATEAT Tl
gt 9iq g fF aRreET &
g fAfgaree &w fEemme
TATFLONT AT 27 |

i ot TR |

I T
T AT
A O,
arffeertafr
eI E )
TS ¢ |

(3) TRre 6 & T Mefertaa affere sia:eamita Oy STusT, o ;-
"gffore 7"
(4T 3% W)
Uy X STt # RFAwst it sgand i A=
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1. AGAT : AH & I8 FF § FF (i) Hafaq oo & o= a9 7 sfia=1ieas Eeataamea toreqr grar
Frieu et afofifs oo, a7 vwoum A =65 & =7 9 g = (i) s/t
oo Y 3o W 39 g # fAfga sragrfaE afdeAvr F 9 9T a9 #i7 sfia=rid qforeAvr qresnn
et afoofifa St ew A e Bl & =7 & a7 (i) o= sraartas Bt (araiq uwEto.
afe) forad et wi=r o &7 siro=far frafamme ufoer s Bfga sragrfir gforer sadfera gt
a1 (iv) fafRa foregar/entésar for siv w@efaa sraarfas dwwt g g9t addar I (F9iq
e UHrSed) AT (v) FErafesnea Bt & waq Crafe=mas a1 #ar sereHt (Fiq ua.arT./
TH.91.0.) ATE & TATG & a9 & A= TIAA | ATEF AGETAIT AT 947 Fd 90T 39 ZT4
FOT HETAT AT | AT ST T £4TH TET STUAT |

2. fR9ws : TFIH ITAAT HIHGEE Hl T FA ATAT AGETAT Sreeh I Hafad & § &7 | %7 a9 99
T AT B AT FHH | FH T a9 & GEIT AT % A1 T80T &7 H IA U7 (AT M.0=.21))|
3. Y T AU H FH | qATT T G0 T g F FQwSt fi aquersydar av #Hr A Far §
ATEHAT AT T TAGAL AT T SATATT (AT ST AT |

4. &% : T4, oA, S BFFE, g5 d@9sd w@iaw Frred, axtewe =g Faieor g,

Strias erieor, sta o, a9z &=, arfet 6w ae sftas, ga@taor e, sa fEafasar oiw
Tt grfefRertadt |

5. ygrafeyr : fareras gaeat it srfershaw qarafer a7 garafet § d9ad g |
6. TA9Ts HEe FT IHh! TITATS il THTH § Td 541 FT 2 3T ST+ % Tgi gerdr S |

gffare 8
(=T 6 39)
&7 1T
i gFed< & FH X IS JUa Yot ‘@2 F i oy @fasit F @= 9 & forg smaew
) g
(i) @ TS EAA KT ATH
(i)  srafeafa/ee (Shrfus a9==aF):
(i)  @AT T T AEHR (SFEA):
(iv) =¥ 9 9z &t aquar (Erd):
(v)  @AF 9g T FwTATAE
(vi)  OfTSET it SATET AT
(vii)  HTE AT
qqiaTor Gageferar
T . & e o

o =

1. fArean Yo a7 gaferd aaT, 37 9T, 9T e F FAT I F qrArSer
T
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[90T IT-=ve 3 (ii)] AT pl TSI« STHTEROT

2.

SAETAAT T AT & T

A AT

TEA TSTHA

T TSTHT

e S J=%

FE AT T=F

YA T AT GAT AT 2TaT

TET AT = 7 JT STATT IT AT AT qTeATer
UASTA T ZTSH & ToIT seaqdigor

f=TE JgT adt & forw seavgor

I sfdmwat, g ar ' Fam F g suHT
T feATehT, 9T, AIEFAa AT ST HaATed qod & (7T FIrerd &

UH &7 ST T faedy ®eon & Ageaqot a1 daaaeid §—ard,
STAWTT AT AT A (Fh1d, T &, (19 Hed, 994, 9

qroft AT FAEAfa TSl & S IO, TEdl, I90s, 0w & o
afeat #, wareg & foru sEdwte U S are @3fed, "geaqer v
gaaefie e

siaael T, TE, THET AT GIHT ST

TS, TE T

Tfede GIT ARSI AT 7T T3ed, gTHH TIA1 O g9 & (70 ITANT
foFT ST ATel AT A7 ATy

T HEITIT

10.

Ted STEET a1 AT &, Maean Aa w@E § @

11.

g AT daaaofie S-S & afadnr § & (FFrdr™, =64,
TSITEA, ATHATTAE IaemT)

12.

U o o wgeaut I3g FIferdt a1 gorw &d e g (et =,
J-H1d, ATT6T, FI, TEge I, e, i)

13.

TRy 2 TS el 7 A7 g AT TATA TRAT g9 & (U A et
g fafer wataoita araet & o e 3 17 2)

14.

U & ST ST Shel o T offd gaadefier § e TRasET g
T HEEAT AT Bl dahdl g (E9, ddadd, sEEad,
HIEAIA, FATE AT TATEF AT TTAHA TAAT TA)

15.

FAT TEATAT @A &I & (o0 qoier TSt & forw foew/ @3 & a9
Fafead g

16.

1 yEard | fReterfea et an afaf=at & T s ar
AT At g, A —

(F) &= (afezeon) srfarfa=e, 1980;
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(@) Feasiia (Feer) sitataam, 1972;
() TE fafa=we ST atfee==T, 2011,
Tfe g, a7 Ik =41e sfie gifeafa & St 2 )

17. | Sadfed a7 G (FF)

18. | FT ufASAT  Sfw/AT v e afRasEr s e e & o
T &, % foreg #1< qehedars «fad & 2

(F) =ATATAT T ATH
(@) =T JEAan
@) FTATEE % oemeer AT fAwer, Aty #E g e 39 wwEarad
afRaTET % forT grar |

GILE RS CEICRIECIEC]

TEITaT F GEATER)
gfifars 9
[T 7 (i)(@) <€)

HIATT AT | AN FATIRY T AT § Fe

freferfera areet 1 qd aataweii sETafRy 7 oher 927 g, o7aiq —

1. |TeTT g AT T A FRRT g WET & "7, A9, e s a9 & o It swret
% AT T |

2. g &t eree aaTd ardt gT S fHEr f 2ree aard €, & orw |remeer fEr ar arg A
T |

3. AT BT T8 % TAT FU (7 § a1 6 STHTF &l g7 |

4. TR 9T § FATEAT TG H a1 AT AT THET T a=heh START AT ITH H ATHEAH
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14 fard=w, 2006 X7 YT 30 0 9 3T ST TATeadt genae et dearst grer G
T -

1. &1, 1737(3) T 11 TFeaw 2007;
2. FT.AT. 3067(x) AT 1 fawaw 2009;
3. AT, 695(3T) ATHE 4 19 2011;

4. F1.97. 2896(x) AT 13 fFEFaT 2012;
5. FT.AT. 674(31) aErE 13 ATH 2013;

6. FT.3T. 2204(3) AT 19 TS 2013;

7. FT.31. 2555(37) i@ 21 e 2013;
8. .31, 2559(37) AT 22 3red 2013;

9. FT.3T. 2731(3) aira 9 fadax 2013;
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10 1.3 562(7) A= 26 FHEa<r 2014;
11. FT.31. 637(3) ATEIE 28 wEa<r 2014;
12. &4, 1599(3) AT 25 57 2014;
13. 1.3, 2601(31) AEE 7 FFa< 2014;
14. F1.31. 2600(3) AT 9 Fzaw 2014
15. F1.91. 3252(31) arirE 22 fawew 2014,
16. 7.3, 382(3r) AT 3 ®EA<T, 2015;
17. F1.31. 811(3) aTérE 23 |14, 2015;
18. FT.3M. 996(31) ATEIE 10 =1« 2015;
19. FT.AM. 1142(31) TG 17 319« 2015;
20. FT.31. 1141(37) @ 29 79 2015;

21. FT.31. 1834(37) ATEIE 6 [ATE 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 140
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22" September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in L.A. No.12-
13 of 2011 in Special Leave Petition (C) No0.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under
Category ‘B2’ for mining of minor minerals in the said Schedule;
(b) after paragraph 3, the following paragraph shall be inserted, namely:-

“3 A. District Level Environment Impact Assessment Authority:-

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DETAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DETAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”*;

(c) in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-

“@v) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;

(d) for paragraph 5, the following paragraph shall be substituted, namely:-

“S. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACS shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level

shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

f) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XI.”;
(€9) in paragraph 8§,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(ii) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  inparagraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
i) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XII.”;
) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted,;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

€Y) () 3) ) 5)
“1(a) (i) Mining | >50 ha of mining lease | <50 ha of mining lease|General Conditions shall apply
of minerals area in respect of non-|area in respect of non- |except:

coal mine lease

>150 ha of mining lease
area in respect of coal
mine lease

Asbestos mining

coal mine lease

<150 ha of mining lease
area in respect of coal
mine lease

(i) for project or activity of mining of
minor minerals of Category ‘B2’ (up
to 25 ha of mining lease area);

(i) River bed mining projects on
account of inter-state boundary.
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irrespective  of mining
area

Note:
(1) Mineral prospecting is exemp-
ted. ”’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.

(ii) Slurry | All projects.

pipelines  (coal

lignite and other

ores) passing

through national

parks or

sanctuaries or

coral reefs,

ecologically

sensitive areas.

(I) after Appendix VI, the following appendices shall be inserted, namely:-

“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC

Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline
leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.
Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact

Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.

6.  The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE
(IM) Basic Information
(viii)  Name of the Mining Lease site:
(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:
(xiii)  Expected cost of the Project:
(xiv)  Contact Information:
Environmental Sensitivity
SI. No. Areas Distance in
kilometer / Details
1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.
2. Distance from infrastructural facilities
Railway line
National Highway
State Highway
Major District Road
Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
11. Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

3. Removal of sand deposits on agricultural field after flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.

7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/
MCR-2189(68)/5-CHH, dated the 14™ February, 1990 of the Government of Gujarat.

8. Digging of well for irrigation or drinking water.

9. Digging of foundation for buildings not requiring prior environmental clearance.

10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.

11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.

APPENDIX - X

[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following:
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following structure:
Introduction
Overview of Mining Activity in the District
The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District
General Profile of the District
Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.

N YR W~
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9.  Physiography of the District
10. Rainfall: month-wise
11. Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.

(b) District wise availability of sand or gravel or aggregate resources.

(c) District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation

Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

S. No. Name of the River Area drained % Area drained in the District
(Sq. Km)

Salient Features of Important Rivers and Streams:

. Total Length in the District (in .. Altitude at
S. No. Name of the River or Stream £ ( Place of origin .
Km) Origin
Average width of
Length of area & . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for L. .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . .
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in L . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
. Total Mi le Mi 1P ial
Boulder (MT) Bajari (MT) Sand (MT) otal Mineable Mineral Potentia
(MT)
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)
Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DEIAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2). The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

(3).  There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.
4). Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

(5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.
). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.
(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category Require- Require- Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 - 5ha ‘B2’ Form -1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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> 5 ha and < ‘B2’ Form I, No Yes Project Project SEAC/ nominated by
25 ha PFR and Proponent Proponent SEIAA MoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘B1’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form -1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form —I, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>S5 haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

APPENDIX - XII
[See paragraph 10 (iv)]
PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.

(b)  Unique Barcode.

(¢)  Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(c) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(¢) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4. Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-1A-I1 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 1737 (E) dated the 11th October, 2007,
S.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;
S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. S.0. 637 (E) dated the 28th February, 2014;
. S.0. 1599 (E) dated the 25th June, 2014;

. S.0. 2601 (E) dated the 7th October, 2014;

. S.0. 2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December, 2014;
. S.0. 382 (E) dated the 3rd. February, 2015;
. S.0. 811 (E) dated the 23rd March, 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.
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"State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phane - 91-522-2300 541, Fax-91-522-2300 543
E-mail : doeuplko@yahoo.com

Website | www.seiaaup.com

To,
Shri Sujit Kumar Bajpayee
Joint Secretary, Impact Assessment Division- 1A Policy,
Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan,
Jorbagh, Road New Delhi- 110003.

Ref. No.16 /parya/sam./2024 Date3y June, 2024

Subject: Regarding Monitoring of Environmental Clearances Conditions.

Dear Sir,

As you are aware that in MoEFCC office order no. J-11013/10/2009-IAl dated
30.09.2009 it is stated that:-

The monitoring Cell in IA Division is the nodal point for monitoring and compliance of
the stipulated conditions imposed on the industrial units/infrastructural project including
CRZ, while granting Environmental Clearance (EC). A copy of the EC is endorsed to the
concerned Regional Office of the MoEF for monitoring the compliance of the stipulated
conditions, besides to the concerned State Pollution Control Board (SPCB) and Central
pollution Control Board (CPCB).

Further, according to Appendix XI of MoEFCC notification S5.0. 141(E) dated
15.01.2016 DEIAA, SEIAA, SPCB, CPCB, MoEFCC, agency nominated by MoEFCC are the
authority to monitor EC compliance but MoEFCC has not formulated any procedure or
mechanism to verify the EC conditions by SEIAA. It is also to bring to your kind notice that
SEIAA, UP consist of only 3 members and does not have office at ground level or adequate
infrastructure or finances to monitor EC conditions in every Districts of State.

Therefore, you are humbly requested to provide guidance regarding mechanism & SoP
for monitoring compliance of EC condition by SEIA

Yours sincerely,

(Sanjeev Kumar Singh)
Member Secretary, SEIAA
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Show-cause Notice

To,
Shri Ratan Kumar Mishad
5/o Late Lallu Lal
R/o: 6/41 New Jhushi Bajar, Thana- Jhushi,
Tehsil- Phulpur, Prayagraj, U.P-211019
Ref. Hn.h..K.:gt ...... [Parya/SEIAA/B356/2018 Date: 2 7 November, 2024

Wf_invirnnmmtil Clearance for Proposed of Ordinary Sand Mining at Yamuna Riverbed Gata
No.- 21, Village-Aadampur (Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., Area:
5.00 Ha @ FRO-F3 Afew |

UGG
U i weRe e R miew gRr smga essd 9w fRAiw 21112024 A
e Fvig forr -

SEIAA gone through the Hon'ble NGT in Original Application No. 974/2024 Jitendra
Nishad Applicant Versus State of Uttar Pradesh constituted a Joint Committee comprising of
District Magistrate, Prayagraj, Uttar Pradesh Pollution Control Board, Central Pollution
Control Board and Integrated Regional Office, Ministry of Environment, Forest and Climate

Change, Lucknow. to obtain a factual report Joint Committee's report submitted through
CPCB, vide letter dated 02.11.2024 which mentions the following:-

2.3. Inspection of sand mining activity at Village Adampur (Madaripur to Sadiyapur]

13, During the visit, following violation with respect to EC & CTO conditions. Mining Plan,

Mining guideline etc were ohserved:

a) No PTZ camera was found installed at the mining site. It is informed by the
representative of the Project Proponent that the PTZ camera will be installed when the
mining operation starts.

b) During the visit, no pillar was found in the lease area. It is informed by the
representative of the project proponent that all pillars have been removed due to the
monsoon and will be reinstalled when the mining operation starts. Necessary action
may be taken by the Mining Department to ensure the installation of a pillar within the
lease area.

c) The project proponent (PP} has been irregular in the submission of the six monthly
compliance reports to the Regional Office, SEIAA-UP, and UPPCB.

d) The PP has not carried out adegquate plantation in compliance with CTO & EC conditions.

) The PP has not carried out the hydro-geological study as per the EC condition.

f) The PP has not accrued out replenishment study of the area.

g) The PP has not conducted third-party monitoring of various parameters including
ambient air quality etc.
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h) During the visit, it was observed that roads used for the transportation of sand were
unpaved and no dust control measures such as water sprinkling. Plantation on both
sides of the road. etc have been carried out as per EC condition.

i) The PP has yet not conducted the digital processing of the entire lease area so far......

..4. Recommendations:

5. Non-compliance has been observed by the Joint Committee during the inspection of
the area. SEIAA-UP should take immediate actions (issue SHOW CAUSE), as MoEF&CC
delegated the power to SEIAA-UP vide notification no. 5.0.637 (E) dated 28.02.2014. It has
been observed that the lessee Shri Surender Kumar, Village: Baswar (Khand 14) obtained
first EC vide letter no. 229/Parya/SEAC/3989/2018 11 dated 08.03.2018, which has been
amended vide letter no. 315/Parya/SEIAA/3989/2022 dated 21.12.2022 and EC validity
extension was done vide letter no. 62/Pluya/SEIAA/3989/2022 dated 29.05.2023. Overall,
the above project was discussed and amended in SEIAA-UP three times within five years,
whereas, compliance, of various stipulations made under this has not been considered, and
found worse on ground. Because of the above SEIAA-UP may obtain certified compliance
report (CCR) of project before appraisal for actual improvement of compliance.

Hence SEIAA opined to issue a show cause notice to the project proponent as to why
not Environmental Clearance issued EC issued EC Identification No. - EC23B001UP160250
File No. - 8356 dated 15/12/2023 be cancelled, for reply within 15 days.
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Show-cause Notice

To,
Shri Ravi Shankar Shukla
Sfo Shri Parmanand Shukla
R/o-Saraykaji Kadan urf Miyapur Line Bazar,
District = Jaunpur U.P-222001
Ref. NOw...hwb....../Parya/SEIAA/T712-6038/2020 Date: 2 7 November, 2024

ﬁ'ﬂ?l-'_l-:nﬁrmmentﬂ Clearance for Proposed river bed ordinary sand mining river Yamuna in Khand
No. 16 at Village - Madauka, Meerakpur, Mahewa Patti [West), Tehsil- Karchhana, District-
Allahabad, U. P. of Shree Ravi Shankar Shukla., Area 8.00 ha File no- 7712-6038 ?‘ﬁ TR
AfeH |

LEEE)
o el g g fafe ofteve grr omen sss® dew REiw 21112024 A

R fvia ferar -

SEIAA gone through the Hon'ble NGT in Original Application No. 974/2024 Jitendra
Nishad Applicant Versus 5tate of Uttar Pradesh constituted a Joint Committee comprising of
District Magistrate, Prayagraj, Uttar Pradesh Pollution Control Board, Central Pollution
Control Board and Integrated Regional Office, Ministry of Environment, Forest and Climate
Change, Lucknow. to obtain a factual report Joint Committee’s report submitted through
CPCB, vide letter dated 02.11.2024 which mentions the following:-

2.1. Inspection of mining activity at Village Vidyapeeth, Mahewa

11. During the visit, following violation with respect to EC & CTO conditions. Mining Plan,

Mining guideline etc. were observed:

a) No PTZ camera was found installed at the mining site. It is informed by the
representative of the Project Proponent that the PTZ camera will be installed when the
mining operation starts.

b) During the visit, no pillar was found in the lease area. It was informed by the
representative of the project proponent that all pillars have been removed due to the
monsoon and will be reinstalled when the mining operation starts. Necessary action
may be taken by the Mining Department to ensure the installation of a pillar within the
lease area.

¢) The project proponent (PP) has been irregular in the submission of the six monthly
compliance reports to the Regional Office. SELAA-[JP.

d) The PP has not carried out adequate plantation in compliance with CTO & EC conditions

€) The PP has not carried out the hydro-geological study.

fl The PP has not conducted a replenishment study of the area.

g) The PP has not conducted third-party monitoring of various parameters including
ambient air quality etc.

h) The PP has yet not set up a solar power-mediated lighting system in their site office,



ANNEXURE-22


853 121

i} The PP has yet not constructed two toilets and one hand pump in the mine office.

) During the visit, it was observed that roads used for the transportation of sand were
unpaved and no dust control measures such as water sprinkling, plantation on both
sides of the road, etc have been carried out.

k) The PP has yet not conducted the digital processing of the entire lease area so far.........

4. Recommendations:

5. Non-compliance has been observed by the Joint Committee during the inspection of
the area. SEIAA-UP should take immediate actions (issue SHOW CAUSE), as MoEF&CC
delegated the power to SEIAA-UP vide notification no. 5.0.637 (E) dated 28.02.2014. It has
beon observed that the lessee Shri Surender Kumar, Village: Baswar (Khand 14) obtained
first EC vide letter no. 229/Parya/SEAC/3989/2018 11 dated 08.03.2018, which has been
amended vide letter no. 315/Parya/SEIAA/3989/2022 dated 21.12.2022 and EC validity
extension was done vide letter no. 62/Pluya/SEIAA/3989/2022 dated 29.05.2023. Overall,
the above project was discussed and amended in SEIAA-UP three times within five years,
whereas, compliance, of various stipulations made under this has not been considered, and
found worse on ground. Because of the above SEIAA-UP may obtain certified compliance
report (CCR) of project before appraisal for actual improvement of compliance.

Hence SEIAA opined to issue a show cause notice to the project proponent as to why
not Environmental Clearance issued EC |dentification No. - EC23B001UP192568 File No. -
7712-6038 dated 09/10/2023 be cancelled, for reply within 15 days.
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Show-cause Notice

To,
Shri Surendra Kumar
S/o Late Shivmurti Bhartiya,
R/o- Village - Berui, Tehsil- Phoolpur,
Distt.- Allahabad, U.P- 212402
Ref. No.8 M. [Parya/SEIAA/3989/2018 Date: 2Z 7 November, 2024

ﬁ'Wf_Envlrnnmt:l Clearance for Sand/ Mining from River bed of yamuna at khand No.- 14, at
Village- Baswar, Tehsil- Karchhana, Distt.- Allahabad, U.P. (Leased Area-12.00 Ha) ?-ﬁll TR

e |

LEHED

I W e e PR o R sRd essd go@ e 21112024 A
R Ffa fern -

SEIAA gone through the Hon'ble NGT in Original Application No. 974/2024 Jitendra
Nishad Applicant Versus State of Uttar Pradesh constituted a Joint Committee comprising of
District Magistrate, Prayagraj, Uttar Pradesh Pollution Control Board, Central Pollution
Control Board and Integrated Regional Office, Ministry of Environment, Forest and Climate
Change, Lucknow. to obtain a factual report Joint Committee’s report submitted through
CPCB, vide letter dated 02.11.2024 which mentions the following:-

2.2. Inspection of sand mining activity at Village Baswar 2.2.1.

12. During the visit, following violation with respect to EC & CTO conditions. Mining Plan,

Mining guideline etc. were observed:

a) No PTZ camera was found installed at mining site. It is informed by the representative of
the Project Proponent that the PTZ camera will be installed when the mining operation
starts.

b} The project proponent (PP) has been irregular in the submission of the six monthly
compliance reports to the Regional Office. SELAA-UP. and UPPCB.

¢) The PP has not carried out adequate plantation in compliance of CTO & EC conditions.

d) The PP has yet not carried out the hydro-geological study so far,

e) The PP has not conducted a replenishment study of the area.

f) The PP has not conducted third-party monitoring of various parameters including
ambient air quality etc.

g) Roads used for the transportation of sand were unpaved and no dust control measures
such as water sprinkling, plantation on both sides of the road etc. have been carried out.

h) As per the EC 2018, it is stated that the CSR plan with @ minimum Its 5 Lakh work to be
executed with the installation of five 7 hand pump. Solar light in the village of street and
construction of the two toilets at the primary school, ete.” No such work has been done
so far.

i) The PP has yet not conducted the digital processing of the entire lease area so far.....
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4, Recommendations:

5. Non-compliance has been observed by the Joint Committee during the inspection of
the area. SEIAA-UP should take immediate actions (issue SHOW CAUSE), as MoEF&CC
delegated the power to SEIAA-UP vide notification no. 5.0.637 (E) dated 28.02.2014. It has
been observed that the lessee Shri Surender Kumar, Village: Baswar (Khand 14) obtained
first EC vide letter no. 229/Parya/SEAC/3989/2018 11 dated 08.03.2018, which has been
amended vide letter no. 315/Parya/SEIAA/3989/2022 dated 21.12.2022 and EC validity
extension was done vide letter no. 62/Pluya/SEIAA/3989/2022 dated 29.05.2023. Overall,
the above project was discussed and amended in SEIAA-UP three times within five years,
whereas, compliance, of various stipulations made under this has not been considered, and
found worse on ground. Because of the above SEIAA-UP may obtain certified compliance
report (CCR) of project before appraisal for actual improvement of compliance.

Hence SEIAA opined to issue a show cause notice to the project proponent as to why
not Environmental Clearance issued EC issued vide letter no. 229/parya/SEAC/3989/2018,
dated 08/03/2018 and Extension of this EC issued vide letter no.
b2/parya/SEIAA/3989/2022 dated 29.05.2023 be cancelled, for reply within 15 days.
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